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’ CENTRAL ADMINISTRATIVE TRIBUNAL

A ERNAKULAM BENCH
\3\‘37’ & ‘ ‘
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TaR0A 29, 67,87, 113, 126, 137, 181, 212, 266, 268,

269,277, 281,299, 300, 301, 302, 303, 319, 325,

326,327, 328, 329, 331, 333, 344, 345, 346, 347,
348, 350, 351, 352, 353, 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 370. 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,
1952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
‘Hon'ble Mr.K.George Joseph, Administrative Member

1.
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- 0A 292013

C.H. Mohammed Yasin.
S/o Kidavu Koya,
Chamayath House, I\xltcm Isldnd,‘“ 7y
Union Territory of I, dkshddwcj ‘ }‘682 558

vy

1.P.Latheel

S/o Atteka

Thiruvathapura, Kiltan [sland,

Union Territory of Lakshadweep-682 558

(By Advocate: Mr.Shabu Sreedharan) .

(S

Versus

Union Territory of I.akshadweep represented by
the Administrator, Kavarathi Island-682 555

The Director of Panchayath
Union Territory of Lakshadweep

Kavarathi [sland-682 555

The Chairperson

Village (Dweep) Panchayath
Kiltan Island, Union Territory of LLakshadweep-682 558

Applicants
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4. The Executive Officer
: Vlliage (Dweep) Panchayath .

] Kllta ) 'lsland "Union Temtory of L akshadweep 682 558

. Al "
'Umon I‘emtoxy of L akshadweep 682 558.

(By Advocate: i (Mr.S.Radhak‘rlshnan (R1,2& 3)

' ’.(Mr.R.'Ramd_as (R3)
2. OA67/2013

(R

@z‘—?}‘ﬂ“&"”“‘w?‘ :

Seedikoya. M.
S/o Abbosala Koya
Malayattiyoda, Kiltan Island

Umon '[ emtory ofLakshadweep 682 558.

Maxsha 1 :
. S/o K]davu Komalam

Thenakkal House Kiltan Island

Umon I emtory of Lakshadweep- 682 558.

Abdulla A. P

S/o-Khalid -
Allmapura Kiltan Island

Umon lemtory of Lakshadweep- 682 558.

ila Tllam, Kiltan Island

| Cha;ﬁayath House, Kiltan Island
: Umon Temtory of Lakshadweep 682 558.

Rafeek Khan H M.

,S/o Abdul Rehman

: se Kiltan Island .

Vi *jﬁabu Sleedharan)

Versus

tory of Lakshadweep-682 558.

tory of L akshadweep 682 558.

Respondents . “-

- Applicants



~e
| Umon Ten 1tory of Lakshadweep represented by
i 'dmmlstrator Kavarathl Island-682 555

tor of Panchayath
Umon Territory of Lakshadweep
vI(avaxathl Island 682 555

3. T he Chalrpel son
Vlllage (Dweep) Panchayath
<1ltan Island Union Territory of Lakshadweep- 682 558

4. T he Executive, Ofﬁcel
Village (Dweep) Panchayalh
Kiltan Island | -
Umon T emt01y of Lakshadweep-682 558 Respondents

(By Advocate (Mx S.Radhakrishnan (R1,2 & 4)
3. OA 87/2013

I /\bdul Salam P P., age 43
s Slo Saxdmuhammcd

Pulhlyapula Kiltan Island

L akshaldweep

. Applicants

Versus
I ”]'"'hfe A:di;nm‘fsu -ator
Umon Territory of Lakshadweep - -
Kavaxathl 682 555

K ménrlsland Lakshadweep 682 558

4. 1 he Chanpe1son Village (Dweep) Panchayath :
Klltan Island Lakshadwecp -682-558 Respondents



Mr.S.Radhakrishnan (R1,2 & 3)
*(Mr R. Ramdas - R4)

4. OA 113/2013
. Muthukoya T, P
> Slo Kidave Haji
Thuuvathapuxa Kiltan, Lakshadweep

2. Salth .
" Slo Iblahlm Hayi
Pandaxa Kl]tan Lakshadweep.

3. Yacoob P K
S/o Subair.A.
Punndkkad Kiltan, Lakshadweep

4. Ah Mohammed
S/o /\ttaka Al1yar Klltan Lakshadweep.

5. Kunhlkoya AP
S/o Sayed Muhammed P.K.
Arakk_alapura Kiltan, Lakshadweep.

6.
7.
8. Sathcu C }I

§/0' Mohammed P. .

ChdepUIa' EKlsl_tan L akshadweep
9. |

| ed V, ‘
an, Lakshadweep

10.

\hi Haji, Pallithithiyoda, -
n, Lakshadweep. ‘ ‘Applicants

(By AdvocaleMsDalsy I Daniel)

Versus




1 . | Ihe Administrator
Union Territory of Lakshadweep
Kayarathi-682 555.

The Chairperson

2
Vxllage (Dweep) Panchayath
Klltan—682 558

3. "!he Employmem Officer

Kavalathl L akshadweep 682 555

4. Director of P_a;nchayath
. Department of Panchayath
- Kavarathi — 682 555

5. The Executive Officer
! Village (Dweep) Panchayat, Kiltan — 682 558

o

Homcultuml Assistant
Vlllage (Dweep) Panchayat, Kiltan-682 558. Respondents

5/0 Yousuff 5
Kanmchetta Kiltan Island
‘Ul of[ akshdadwcep 682 558

s-j:‘ltan Island
dweep-682 558

(OS]

y a:lam I(litaln Island
"‘fLakshdadwcep 682 558

4. Saieem P P
S/o ‘Hamsa . .
'Puthenpula Kiltan Island
UT ofLakshdadwcep 682 558

Kiltan Island
fidadweep-682 558




0. Kunh1 K P... .

Slo. P.-Ukoya

1pally, :(1ltan Island

: "'dadweep 682 558

7. Abdul Kasun P V.
S/6. Muneex o
Pentamvell Kiltan Island
uT. qu akshdadweep-682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

[ Umon Territory of Lakshadweep represented by
he Admlmstratox Kavarathi Island-682 555

™o

The Dii'ec‘tm bf Panchayath
Union. F6111101y of Lakshadweep
Kavalathl Island-682 555

The Ch‘aippexﬁon
Village (Dweep) Panchayath
K_ilpar_g l_sl.z_md, Union Territory of Lakshadweep-682 558

(%)

4, 'I‘h'cnl."‘xe'cutive Officer
anlagc (chcp) Panchayath
Knltan Island Umon Territory of Lakshadweep 682 558

5. The anuonmcnt Warden
itiment of Environment and Forest
/onal:Ofﬁce Kiltan Island
Umon lemtoxy of Lakshadweep-682 558. Respondents

~

(By Advpgate}- B ,(Mr.S.Radhaknshnan (R1,2,4 & 5)

6 0A 1372013

L Jalaludheen K K.
$/0 Shaik Poova]ap
Poovalgp'lHouse Kiltan Island,
U, .:of [ <shadweep 682 558.

o

f Lakshadweep-682 558.




Kiltan Island,
a"d” eép-682 558.

Ameera I A P
S/o Syed Mohammed
Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

Ismail T

S/o Yusuf

Tholiyoda‘House, Kiltan Island,
uT ofLakshadweep-682 558.

Syed Mohammed Koya K.P:
Slo Mohammed

Kanjipura House, Kiltan Island,
UT ofI akshadweep -682 558.

' Kasnnkoya C. H.

- S/o Muthukoya

Ammipura House, Kiltan Island,

Ul ofl akshadweep 682 558. Applicants

A Mr.Shabu Sreedharan)
Versus

ary of Lakshadweep represented by
1strator Kavarathi Island-682 555

lhe Duectm of Panchayath
Umon Temtory of Lakshadweep
'Kava ;athl Island 682 555

The Assistarit I?ng,meer |
_ Eleclrlcal Sub D1v151on
_ Klltan Island

Umon 1 err nory of Lakshadweep-682 558. Respondents




(By Advocate M .,Radhakrlshnan R1,2,4 & 5)

7. OA 181/2013

I Sadakathulla A age 38
S/o-Kunhi Ahammed
Ajnad House Klltan Island

akshadwcep

2. Naralulla P"I age 26

Slo Kunhl S

Palllthlthl)/Oda House, Klltan Island

Lakshadweep: - Applicants

(By Advocate: Ms.DéEisy I. Daniel)
Versus
I T he Administrator
'Umon Territory of Lakshadweep

Kdledlhl 682 555.

2. Tlhe ,C_han person
V;llage (Dweep) Panchayath

(%)

Department o‘f Panchayath .
. Kava1 ath1 682 558 Respondems

(By Advocatc M1 S Radhakmhnan (R1& 3)

8. OANO 212/2013

I’ P. Havvabx W/o Abdul Salam

L a;bOUICI Agncultuxal Department,
alilsldnd; Résiding at Pallipuram House,
of Lakshadweep,

Applicant

Mr K Jaju Babu)

I, The Director'of Agriculture
Union Icmtory of Lakshadweep
J\avalaltl lsland 682 555.



. The Admmlstl ator
Union T emtory of Lakshadweep

Kavarattl Island - 682 555. Respondents

(By AQ‘V‘Qqate Mp.‘ _S Radhakrlshnan)

L SabirAlLK
Kur 1yathlyoda House,
Kiltan Island. *

2. " C.P.Firoz_
*Chemmanam Palli House
Kalpeni Island.

3. K.P. CHepiyakoya
Karuppathapura House,
Kalpeni I$land.

e

Kalpem Islénd

5. I]absa ”A
Allkome House

Klltan Island

6. /\ P Naseema _
Aynapura H.ouse

Applicants
(By Ad K B Gangesh)
r}ls.us
] i dminis ioi’, .
Adiﬁi’r’iisirﬂa ti. of the Union Territory
ofLakshadwe'ep, Kavarathi — 682 555.
2. The’ Dnector (Servnces)
Admmlstraqu of the Union Territory
of Lakshadweep (Secreta1 iat),
3.
Respondenits




ST, - .
W TR R

(By AdV(jbate,:ng._:S‘.:_Radhakrishnan)

B M Mansoor
Slo. Late A.C: Mohammed Jalaluddin
Bharkath Manzil

N

Agati Island, Union Temtory
L a_kshadwee_p\_ '

(By Ad,vq'ca.le:;'Mr. Grashious Kuriakose)
. Versus

l. Il he A.gimmlstxatox
Umon Temtoxy of Lakshadweep,
A(avarathl - 682 555

2. 1 hc Duectox of Panchayath
Department ofPanchayath
Kavaram - 682 555

w2

Dnectox of@cn-egnce and Technology

5. S.,p‘ecial-'Ofﬁé%éfif

Village (.Dwe‘e}a'Pénchayat Agatti) - 682 558.

" (By Advocatc M1 S Radhakjlshnan)
11, L()A 269/2013
Ahamﬂﬁ e ‘age 32

f;t;an Island, .

ashious Kuriakose)

Applicants

Respondents

Applicant



1

Versus

;I-.he'Chalrpe'récl)ﬁ'
- Village (Dweep) Panchayath
Kiltan-682 558

3. The Employment Officer
.Kayaratln, Lakshadweep-682 555.

4, Dlrectm of" Panchayath
Departmem of Panchayath
Kavaraﬂn 682_ 555

5. Ihe Executlve Officer
Vlllage (Dweep) Panchayath
_Kﬂtan, 682 558_

6. _‘Homcultuxal Assistant
- Village (Dweep) Panchayat,
Ktll:_lal’:l 682 558

(By Advocate: - (Mir.S.Radhakrishnan (R1,3 & 6)

Vlllage (Dweep) Panchayath Kiltan-682 558

Reépondents

Applicant
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12
4,
Respondents

(By Ad hakrishnan —R1-3)
13.
I

Vallomkadlyodu

*Kiltan lsland Lakshadweep

2. Sayed Badqsha Muhideen S.V.

Shahar Ban Vilas House

Chetlat. - .. _ , Applicants

(.By Adviqéate: Mr,Gra’shious Kuriakose, Sr. & Ms.Daisy I Daniel)

Versus

: fdmmlstrator
UT ofLakshadweep, Kavarathi-682 555.

2. Dnectox _
Scnence & Technology
Chetlat 682 556

3. DnectOI ofPanchayalh
Ruxal Development Departmem of Panchayath

5. Addl.’ Sub Dlvmonal Officer
Chellat 682 556

6. Jumox Smenhﬁc Officer
Chetlat 682 556

/\ccounts O: ; “"‘ B '
arathi-682 555. Respondents




I A K. Sajeed

'Kalpcnl Island

3. A. I Ahadab1
Athanam Thott_am House
: Ka]peni-lsland;'

4, P.P. Sulalkha
P uthlya Pandaram IIouse
-Kalpem Island

5. C P Noouehan
Chemmanam Palh House
Kalpem Island

6 AK Bceb1 :
Alakkalar House
Kalpem Island

7. _'l\/l P l\/lohammed
Mulhpuxa House

‘B. Gangesh)
Veréus |

. .The Admmlstrator
Admmls ,t1on ofthe Union Territory

of Lakshadweep, Kavarathi — 682 555.

o

l"he Dlrectori (Sewxces)
' Admlmstlatlon of the Umon Femtory

(By J\dvocate' Mx S Radhakmhnan)

Applicants

Respondents



15.  OA 300/2013

1. B.Koya, age 42,
: S/o Bammad, Bilutheth House
Andrott Island.

2. B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,

Andrott Island.

4. P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
JAndrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

6. M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed.Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

o0

9. T.P.Shamsuddeen, age 30,
=S/0 Kunhi Koya, Thattampokkada House,
Andrott Island.

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I'l.  P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

12, AlJamal, age 48,
S/o Abdulla Attalada, Alxydthata House, -
Andrott Island.
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14.
15.

16.

20.
21.
| 22.
23.

24.

15

A .Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "
L.Khadeejomabi, age 47,

D/o Buhari, Lavanakkal House,
Andrott Island. ’

C Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House
Andlott [sland.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,

Andrott Island.

T.B.Mohammed Hussain, age 37,

.S/o Kosamma C.P., Thacherry Biyyada,

Andrott [sland.

P.N.Hakeem, age 48,
'S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P:, Moosathada,
Andlou [sland.

- K.C.@Mohammed Hussain, age 39,

S/0.Sayeed Ismail, Kannichetta,
Andrott Island.

P.P.‘Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



27.

. 28.

29.

30.

32:

- 34,

36.

6

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41
S/o Abdul Khader K Per umpally House,
/\ndloul land.

P.M.’l‘hajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,

Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,

Andrott Island.

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya;

Kadiyammada House, Andrott Island.

K. Mdhammed Basheer, age 34,
S/o Aboosala U.K. Kunthathalam House,
Andrott Island.

K.K.Mohammed Farook, agev27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

/\Rasheed Khan, age 39,

eed Ismail, Aliyathara House,
t Island.

KAbdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,

~ Andrott Island.

KK Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.
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37. P.Mohammed Rafee, age 29,

S/o0 Mullakoya, Pachanal House,
Andrott Island.

38.  T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

39. Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

40. Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

41.  P.P.Mohammed Farook, age 37, .
S/o Pookunhi Koya, Thekila [llam,
Andrott Island.

42, M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

43.  M.C.Hammedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

44, ’quulathabi, age 33,
/o Kidave, Lavanakkal House,
Andrott [sland.

45.  Guhar Madeena Beegum, age 37,
.D/o.Mohammed B, Aliyathara House,
Andrott Island.

46. KK },(%)okunhi Koya, age 36,
' S-/é? Yacoob, Kolikkatt House,
Andrott [sland.

47, K.Der;\;/esh Mohammed, age 36,

'S/o Sayeed Mohammed, Kachashada House,

Andrott Island. Applicants
(By Advocate: Mr.K.B.Gangesh)

Versus
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The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education
Directorate of Education
Administration of the Union Territory of

Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayaf
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Moh_a@med Shamsheer M.K.
S/0 Bathesha U.P.
Mayamkkada House, Androth.

Mohammed Asker
S/o Seethi
Aliyathara House, Androth.

Né;}éliﬂékh&n M.K.
S/o;Sued Koya
cakkada House, Androth

—_—

Maohammed Kasim P.P.
S/o l(,;‘jciave, Palathupra House, Androth

Abdil Akbar

S/o Stibair

Pandath Puthiya Pura House, Androth

Mujeeb Rahman
S/o Tbrahim
Aliyathara House, Androth

& |
im Koya :
nathi House, Androth



N

13,

14.

15,

16.

18.

19.

19

Mohémmed Hassan
S/o0 Kunhi Koya
Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala
Thechen House, Androth

Muhammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya

Shalkkmtc Veedu House, Androth

~ P.P.Koyamma

S/o P.K Kidave
Palathupura House, Androth

l\t/[ﬁhélﬁmed Khaleel
5/0 Abdulla

Ahyathala House, Androth

Muhammed Basheer C.P.

S/o Abdul Khader

Cherikkal Puthiyapura House,
Androth.

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Réspondents
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OA 301/2013 -

ALtakoyavT‘.\:/:v, age 44
S/o Koya Thankgal T,
T hallalh Vahyakkattu

Sayecd Koya age 43 ,
S/o Koya Kldave Allyathara House,
Androth Island.

Mohammed, lag‘e 54
S/o Shaban, Biriyammada House
Androth Island.

Yousaf, age 60
S/o Ahammed, Kandalath House,
Androth'l's'land. :

MUJGCB Rehman age 35
S/o; Koya Ka1 achctta House,
Andloth Island

/\bdul Na%al 'age 38‘
S/0.Nalla Koya, Kunnashada House,
Androth Island

Mohammed Bdsheel age 37
$/0 Yacoob, Allyathala House,
Andloth Island '

Pookoya ag l-4’4‘
S/o: Koyamma Mayampokada House,
/\ndxolh Island

Noufal a&e 43
Slo. Koydmma Koya Thacheri House,
/\ndlolh I%land

Asﬂl age 37
S/o eethlﬂ héohen Moosathada House,




IS.

16.

19,
20. ]
2
2.
23.

24.

I

Hassan

Andloth I$lar d

Jalal age 37

Slo’ Kunmseedhl . Palathupura House,
Androth Island : ,

T arook age 49

@/o I(oyamma Pochalam House
Andl oth Island

__Abd'ul IIassan age 51

S/o Abdul _Khader I(ax achetta House

Coya, age 48

S/o SAyeed Mohammed Thachen Moosathada I~Iouse

AI’IClIOlh Island

Basheen age 47
S/d Kidave; Moodampura House,

Mohammcd Llyaudden age 33
S/o Saypcd Mohammed Ncelathupura House

adBeebl,age 46




- 29,

| Andloth Islal;

25.
Andloth Is anid. ‘{;' |
26. I\/Iohammed Sa leem, a eli-42 |
 S/o'Sayeed I\/Iohamme “Kunnashada House,
, /\ndloth Island
27. (Jalom age 4l L
Slo T hang:u Koya Pentamvell House
/\I’llelh Island '
28. ,Slddcequelage 43
- S/o Kidave, I\/IodlyothadaIIouse
Andloth Island
%anavas age 33
S/o Kunhi Koya, Pochalam House,
Andloth lsland
- 30.
31. K
32, Tlyas, -
" §/o Ham7a K;oya Allyathara House,
/lndloth Island,f; :
33. Mohammed sheer, age 39
hammed Aliyathara House,
34, age 33
[, Aliyathara House,
35. ¢ age 46

harapura House,




38.
39,

40

42.
43,
44,
4.
.46. |

47.

‘Sajma Bee

23

Mohammed Sa cem; age 33

~ S/o: Koyamma Kanmpura House,
4/\11d101h Islcmd

Shamsuddcen age 33

" S/o Abdul Kader Behchetta House

Andloth Is]and

' Kunhlseethl age 47 |
- S/o /\boo Sala, Lavanakkal House
' /\ndloth Island

Yacoob age 45
S/o %amddeen, Kunnashada House,
Andloth Is]and

Abdul Jabbal ag,e 38
S/o Sayeed Mohammed Kannichetta House,

- /\nd101h sland.

Iamal agc 41
,d Buka11 Bldumkattu Bilutheth House

, age 29
D/oiNall akoya Lavanakkal House
Andnoth I%land

)

Shahana% _,Bo%um age 28

/\p,‘,(.‘i._ ﬂl,__oL:h 1 sl.é:}n d .



48.

49,

50.

51,

53.

54.

55.

56.

57.

58.

59.

FEONE PR, fe
o rariiy Mg

IHassan, age 39

S/o Sayeed Bukari, Matharapura House,

/\nd_roth Is'lan‘df_

Mohammcd Salccm age 38
S/o Y ousaf lhallath House
/\ndloth lsland

I\/Iohammcd \/Iusthafa agc 36
S/o . Pookoya ‘Neganmada House,
Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,
Androth Island.

Kamil, age 41
S/o Muthu Koya, Palathupura House,
Androlh Island.

/\@11 ag(, 30
Slo Su,lhl Koya [Lavanakkal House,

/\nd oth I%land

%kdiiya agc"32
S/0 Muthukoya, Bilutheth House,
/\ndloth hldnd

Salnh ‘age >7

S/o Kunikoya, /\ynamada House,
/\,ndloth slc,md

I\ahlnathulla agjc 39

g/o Slddccquc Bilutheth House,
/\n(hoth Island

\/lohammcd /\slam Naser, age 40

Sfo @dyccd Mohammcd Pallxyet House,

/\ndl oth slcmd

S:é}yced' Mo_hammed, age 42
S/o Kasimi, Achadapurakattu House
Andr()lhilslalﬁd.

Anval Ilussam age 29
Slo: [300koya Kunnashada House




S/o /\boo Sal'ah; Pelumpalll House
Axl@qoth Isvland »

63. Mujeeb Rehman, age 37
S/o;Sayeed Buharl Karakunnel House
Androth Island

64. N"oufcl K, a"gc 33 -
| S/o Nattaya Koya Chenyadam House

65.
Ot} h Is!and
66. Shamsu Shumoos age 34

- Slo Chenyakoya M., Pentamvilapura House
Andnoth Is.l_and

67. d'u] Naser, age 308
ottiathattu House
- 68. hulla; age 33

_ya;fNallal House

69. Iblaymnah Joes0
' | S/O.E:I'(unhlscthl Pelumpalll House
' v/\n( 101h Island

- 70.. R‘iyds agc:j;29_j; _
: "‘f"iyia»'P;S; Pentambelipura House

71. | |
| andathu Lavenakkan House



712.

73.

74.

713.

76.

77.

78.

79.

&0.

g1.

82.

3.

'9/0 PookuttyM Mapnlllouse ‘

Andloth Island

Shamsudeen ;age 32 .
S/o Muthu Koya K. Nellal House
Andlolh Island ,

Mohammed Naseel agé 28 _
S/o \/Iuhammed Pentamvelipura House
/\ndloth I%land

Rau]ath Beegum age 29
S/o Ihangakoya Arathupura House
/\ndroth Island

Pathahuddeen age 38
’ 106 \7e .U; K Makkct House

Mohammcd Mustafa age 33
S/o Ahammadlya Jabalpura House
Andxolh Island

\/Iohammq asnn, age 47

., Makket House -

Hooéalih, age 40
hamined, Bilutheth House

Androth Island.



84.
85,
8'6.1 |
87,
88.

 89‘ 

90. "

92.
93,
94.

- 95,

57

Attakoya age 49 .
S/o ;ﬁ;Yacoob Allyathara Housc

: kkalPhlyapuxa House

S/o Sayced Mohammed Palhyett House
Andxoth I%land - |

,Bashcm ag:c 55

T hachcn Moosathala
/\ndloth Is]and

\/Iohammcd }“axook age 33
S/p Nallakoya, C.L., Tharampalli Makket House
/‘\ndloth Is]and

Salecm agc 31
b/o Seethl Kaxakunnel House

'/\ndloth Island

Mohammed Kasnm age 33
§ TR /1

flvanakkal House

Mohamme ':s,sam age 41
S/o Sayeed Is__ 1ail, Kandalath House
/\ndloth Island :

Sabn Khan age 3) :
S/o lxoyammakoya "Thattampokkada House"

- Androth Island.

ka:‘l.ffi,V:Plo,d'ejiﬁkakkada House




96.  AkbarC

97.

98.

99.

101.

102.

103.

104.

105.

106.

107.

TR S
LS

28

Mohammed Musthaf ; age 42
E dayakkal House
Andxoth Is]and

Navas ag,c 25 :
S/o Hussain, ‘Thahira Manzll

‘ /\ndloth sland

Shana:vas age 33

S/o Shaiafudeen Math1l House
”,th Island

Ilassan age 33
@/o Qeethl M, Lavanakal House
/\ndloth Island

. -|'
Mohammcd Basheex age 42
S/o You%af \Jellal House

/amul Abld age 26

9/0 Kldave K Palliat House
/\ndloth Island

Muthu Koyé age 39

Slo Kunhl Seethl Makkette
/\ndxoth Island

led ] ;::u;lghbeel, age 30
koya; Kerakkada House

S/o Koya Kld'ave M P., Pandathupura House

. /\ndloth I%land



109.

M.

Ubaldulla age 29
9/0 Sathar Kanmpur Hﬂuse '
Andxoth Island T

Jalal, dgc 49 :
S/o Yousaf P., Moodampura House
/\ndxoth Is]and

Kldavu a,g_,e 55
Slo Indeen M. Blrlyammada House
Andloth Island

(1davu age 59

- Slo. rJab Mekkat House

- 116.

119.

/\ndxolh Island

Mohammed Salahudheen age 26
S/o Koya T.P., Kandeth House
/\ndwth I@land

k.ﬁakeer’ age 22
' 1%1&, Makket House

Mohannned';/\’lthaf age 24
S/o: Jdmal Mayompokkada House
/\ndloth Island

/\b’d’ul GeifoO"r age 28'
S/o Nallakoya T Bappathiyoda House

| /\ndxoth Island

Mohammed Yathlya Khan, age 23
S/o Basheel K, Mathll House .

Kunmkoya -
S/o Ahmcd Ponmkam House
/\ndloh Island



121,

123.

124.

126.

129.

131.

: /\ndl"o hhlsland.v'.izj :

/amul /\bld age 41
S/o As%amaz N. P , Kandalath House,
/\ndxoth Island '

\/Iohammcd age 50
S/o /\bdul Khader, Kaval Chetta House,
/\ndxoth Isl'md '

/\bu Na%n ag’e 36
S/o glddlquc Kunnas ada House
/\ndxoth sland . :

Mohammcd AbOo Salih, age 37
Slo Musthafa Ammelam House
/\ndlolh Island

Koya age 37
S/o Sayeed Mohammed, Lavanakkal House,

/\ndxoth Island

Mohammcd Rafeek C.P. , age 38

Sho S,ayccd Chenkka] Puthlyapmam

Moh 0 .mcd Rafcc< age 40
S/o Ukkas Bllautheth House,
/\nd;oth s]and

Mukbce] age 28
S/o MAJeed L., Perumpalli House,
/\ndloth Island

Rdshced Khan age 33
S/o chlavc /\ Blyyadachetta House,

Rahmathul]ah agc 31
Slo KoyammasK P., Bappathiyoda House,
/\ndlolh Island

Mohdmmcd Kamm age 30
S/ov:NaHakoya Kennashada House,




. 139.

T.M., age 38

133
¥ Makket House

S/b,»l(ldave Poovadak]@ﬁﬂ House,
“Androth Island B

, 135; Mohammed Saleem age 31
- 'S/o Hassan Kunni, Keylyoda I-Iouse
/\ndxoth sland oo

136, Koyamma 'age '47 .
S/o Aboo Saleh, Kavalchetta House,
Andxoth Island‘“ s

137

bl

/\n oth Iéléﬁd

138. Abdul A/eez Khan age 41
o ,S/o Mohammed Birayammada House,
v/\ndxoth Island

S-'hamSudddeen age 32 -

140. Ra:
141, 1
142.

143,

AR 9 nelam House,



145.

146. Mohammed Iqbal age 38
Slo Nallakoya Pexumpally House
Androth Island

147. I’ookunm dge 56
S/o YousafHap Bappathlyoda House,
Andl‘oth lsland' .

| Moh nmed Basheer age 38
~Slo Kldave A EMayampokkada House,
/\ndloth Islan(?.' ;

148.

149, vcvici i'ya1<oya‘ 25636
S/6 Kunnikoya | P Thacheri House,
/\ndloth Island

150. Nasccmudhcen K S P, age?28 :
S/o Abdu_lv Khaden T Karachetta Sarommapura House,

151, miéég’é 41‘

152. 1yabuxahman age 31
' 5/0 Kunmkoya M P Chekummada House,
And101h Island

153. Kunhlbl ag,c 46
' S/o Kader" .@rumpalll House '
/\ndxoth lea d,

154.

155,



157.
158.
159.

160.

S/o Buhan \Yi K Che ;50!<ade House,
Andxoth Island

Bashcex agc 40
Slo’ Sayecd K., Kunnnash’ada House,
Andloth Island :

Mohammed KulalShl age 25

S/o Sayeed Mohammed Karakunnel House,
/\ndloth Island

Snal, age 47

. S/o-Kidave K Kunnumpura House,

161.

- 162.

163.

164.

165.

166.

167.

/\nc 1oth I%land

\/[ohaniincd Rafi; age 31"
S/o Hamza Koya K., Pathummapura House,
Andxoth Island

Abdiil Jab‘bal age 35
S/o Kunm %eth‘l Makkett I—Iouse
Andloth Island

@ajced Mohammed age 54
g/o Kldavu Poovadakkattu House,

/\ndloth Island'__

Yakoob agc 40
S/o Kldavu K. Ammelam House,
/\ndloth sland



171.

174,

175.

Crlere A e e
N T T o

.34'

 Morammed Kot

S/o (oyammakoya Mayampokkada House,
/\nch oth ]sland

\/lullakoya age 47 -
S/o Maje' d.K:, Lav” akkal House,

S/o Kldave P Amme'lam“House
/\ndloth lsland o

Mohammed ]\asnn age 46
S/o Yousaf, Bappathlyoda House,
Androth Island.

Kadecja, age';a-i
D/o Kidave K., Thacheri House
/\ndl()lh Island

B. _P{l"lﬁthll}idl‘ﬁ House,

i :i‘ l
Man/om A_h /ayeed P.P. ,age 25

S/o; M. P chplla} Puxathlkkalt Puthiyapuram,
/\ndloth Is! and%.i :

Ali /\kbal K age 25
S/oCher 1yakoya Kannathimada,
/\nchoth [shand g

176. Mohammed alcem age 33
S(QS-hdikO Kunhall Jouse,
(By Ad BiGangesh)
Versus
1. l he /\dmlmstlatm

Administr atnon ofthe UT of Lakshadweep
Kavalathl 682 555

Ddel 1mem of'/\gl ‘iculture
U Tof 1 akshadWc¢p, Kavarathl 682 555

Applicants



. (By Advocatel\/h ; Radhaknshnan)

17.

OA 302/2013

Jaffel age 35
S/o BabLuan Pannethechetta House
Amlm Island

/\mlm Island.

Vallakoya age 40
S/o /\bdulla Koya, Puthoya Kanniyam House

“Ainiini Tstand. -
A ’_,iage. 47
s d, Kombam House
/_2\ “1‘: g !
S age 36

S/io : Ve, {ottechetta House
/\mml ]sland '

- .l"a‘bb'al P.C.age 36 |
S/o Cher 1ya Koya, Purakkachetta House
/\mlm lsland :

Respondents

Applicants



Admmlstlﬂatlon ofthe UT of Lakshadweep
I\avalathl 682 555 . '

3. Dlsmct Panchayat
Amini represented by its
Executive Officer.

4. \/ill‘agc([)wceﬁ) Panchayat
Amini Island répresented by its

I‘??\(eCUtive'Ofﬁcer o | Respondents

(By Advocate M1 S Radhakrlshnan/M/s Sher 1ff Associates)

18. ()A 303/2013

[ Aboobakcx age 41
- %/o Kunhlkunhl Pa]lam House
I\a\/dxalln Island

2. \/Iusnafa B I\ age 45
S0 deccd B kal\ada House

3.

4. | |
S/o Chm 1yakoya K , Aynipura House
Kavcnathl"' sland

5. Y acoob "K P” ég'e 41

S/o Kidave U.P}; I(uttlpapepuxa House
Ka\mathl Island

6.




12.

13,

18.

MU_]CGb Rehman B' age 30
S/o Ihangakoya Bneka] House
Kavalathl Island a

‘Sajitha P., .age 32,,

D/o Ali- Aradam, Poovinoda House
_K‘avaral'hi Isla"nd.
B'lsheel P age 44 '
o Molarhn _valllpma Puthiya Illam House -

' age 44
g/o Ahmed Kammmada Kadapurathaba House
I\avalathl Island

-Salccm A. P agc 34

S/o \/Iohammcd_'(, P, Athampapepura House
Kwalalhl Isla' d. -

sam 1 P, A.; age 29
K. P Puthlya Alikom House

S/o Mulhu Ayncpma
Kavalalhn Is]and



19. |
20.
2.
22.
23.
24,
25.
26.
27.
28.
29.

30.

38

K’lv\/.alathl Is‘i-al d:

-Mamkfan (P age 30

S/o Abdulla A, Kuttltapepura

| Agatti lsland

Ihdayathulla S. M age 36
S/o Hamzath B: K. ) Subalda Manzil
Ka\/dldlhl lsland

Ansal IP, age 31

S/o Chcnya (oya K P. Paklchlpwa
l?avalathl Island

Sullman K P age 38

S/o Kldave U P., Kuttipappepura

Kavdldthl Island

Yacoob C : Iage’ 40
i F ;Puleendkeel House

S/o lammt :..Veloda House
Kavalathl Island

/\llakoya B agd 41




1‘k1.3§1.:
32,
33.-
34f
35.
37[

38
39.

40 1
41. i

42.

| §/ov Ba ) ,Jan M .Pﬂu

39
2e30 .
1pap'<1da House

Moham‘med I aﬁ‘

: ~S/o Lhcnya Koya P am, Pulipinnakad House
' Kavauathl Island

L 1y pii‘ra House
Klltan Islahd

Hussamall K P ;-age. 33
S/o Muhammcd C Kuttlthayapura House
Kavanathl Island :

%ulalma'n M ,age 37

S/o H am/dth M Maidanoda House
Kavalalh] lsldnd '

Ka)a llussam C age 37

S/o /\hammed Khan T. P Chungam House -

age 38 L

Miohamined Shafi K.P., age 32
Slo Sayed Poo, A, Kakachlyapura House

| 'Kanthhl Island

Mohammcd Raﬁ B. age 33
S/o‘/\ttakldave T P Beelanthoda House




46.

Sio \/loham'm-cd T, Amanathakepura House
_ chualhx Island

A@Hirafudhécn agc 24

S/o,Ali A Poovmoda House
Kd\/dldlhl lsland Applicants

(By A d’\{o'c'a'te ‘M 1KB .Gangesh)

o

'bepartmem )
-UFof La <shadWCCp
‘l\av u*atln 682 355 leplcsented by

U Versus

,.,55,5.‘.

Dot

of Agnculture

\, 1l aoe (chep) Panchayat
I\avaxcuhx Island leplesented by its
' ) Respondents



P ?naj agc 31
S/o Abusaia, Puulyalllam House
Amini Island.

5. KK {a/ak agbe 27
S/o: Khadm koya Kunmyatamkakkada I-Iouse

7. 'K ¢ Moosa , age 44
S/o. /\tldkoya (eelachely House -
/\mlm Islcmd _i :

8. ﬁ’l(’éléﬁii'l{(')y}i agc..42

‘ S/oALhcmynakoya Balapp House
nd. "
9. 'ya age 41
' : oya Chnmtlabelll House

10. Rmeel ‘I\/f ag:e 33
§/6. /\bdullakoya Madam House
/\mlm ]sland

1. Pookunhl :

Sto T.C. Yousaf Noormaha] House

/\mlm sland ' -

(By Ad ;B-._G_anggsh)'

Versus

- Aplp'l icants



3. Dncctm 01 Lducanon .
Dncctomte ofl"ducatxonf
Administration:of the UT-of Lakshadweep
l&wa athl 6‘%7 553

4. . Vx]lage(Dweep) Panchayat
Amini Tsland represented by its
E xccutlvc O ficer. ' Respondents

V(By Advocate \/11 S Radhakx 1shnan)

20. "(): A‘ N‘o. 3%‘25/2013

. Mohammed /\bdu | Razak
S/o U. K Nalla Koya
/\ttalada Hou%c
/\ndlou l%land

2. K Moosa

Applicants

(By Ac vocate K 'B' Gangesh)

V_e:rsus .

. l hg /\dmlmsuatox
' /\dim_imlsnalion of the Union Territory
of Kavarathl 682 555.

2.
'Kdvcnam —1' 2555
3. . DLdelmCﬂl of anlomment of Forests

WUnion lcmtmy' ol Lakshadweep,
Kavamlhx 667 555 A Respondents



21.

o

Lo

, OA 326/2013

Savad 1 K"'--;aép 40

S/o HamLath K
KaVclldthl Island

Palhpuia

| /\bo_(j)backer P.KZ..', age"34

S/o Fathahulla, Puleenakeel
Kavarathi Istand.

chhcmg‘cc:x A. P ,age 32
S/0 Hameed, Ahapula
Kdledlhl lslcmd

Versus

'I he AdmmlsUatol

_ /\dmlmsUatlon ofthe uT ofLakshadweep

Kavcn alhl 667 533

Dncclon of Panc'hayats

;ﬁpi‘éiée'n"l:eid bv its 'D’i_rec,tor
Villdge (VD.:’\'V:éq)") 'Panchayat
I\avaxathx Island mpnesemed by lts

E \cumvc Ofﬂcm

‘.;Sj.‘."[{;gadhakrishnari)

Applicants

Respondents



g‘n)).\'-s'z?/zolé:}ﬁ' o

22.

L. I° alo()k age :0'5 S _
S/ollf ] Pulippinakkad,
l;('_a\?a'l' :

2 U ﬂm

(By Advdc:-u'_c: l\/l'r.K.‘B:.;Ga'ngesh)
Versus

b The Administrator
Administration of the UT of Lakshadweep
Kavarélhi-6_82 555.

2. Dncuox oi Panchayats
.I)Cpanmcm of Panchayats
‘/\dmxmst
I\avmath

682.555.

3. 1)¢.péx_‘1__1’ﬁ@r;11 0f}5nvironment & Forests
Union Territory of Lakshadweep
Kavarathi-682°555

4. Village (1 )wccp) Panchayal
 Kavarathi Island represented by its

l.‘\LLL_lll_\_/L:,Oh Ticer,

(By Advoca

o M r.5.Radhakrishnan)

23.

ila C24 age 34
S/o Mohamood ‘ldj_l Chendipura,
[\cl\/clldlhl..:‘:.‘ PO

2, Scnnul llamccd P P ,age 39
S/o Alai K P Pokala Chepura House,
Kd\/clldlhl R

Lo

on of the UT of Lakshadweep,

Applicants

Respondents



45

D.
appadam House
(By Ad B:.Gangesh)
Versus
. The A'dxiiixﬁi-stl'éﬁox'
Administration of the UT of Lakshadweep
Kavarathi-682 555.
2. :Diibclfm ()fl:’ajiCh"x)/als
' Depaltmem of Panchayats
iy auon of the Ul t Lakshadweep,
3. j {or of ducallon

Dncclox'atc of Lducanon
Administration:of the Union Territory
of L. akshaawecp, Kavarathi-682 555

4, 'V}llag,e (Dwecp) Panchayat
Kavarathi Island 1ep]esemed by its
Fxccuuvc Oiilcex

,;;st'ihg Centre Kiltan
at, Kiltan.

Applicants

Respondents

Applicants



Dcp(utmcm ofPanchay%ls
Adiministration ofthc UT of Lakshadweep,
:Kd\/ﬂl'llhl 682 355

The Chief lzxccutwe Officer
District P cmchdyat Unit
Kiltan, Union Territory .
of Lal<shad\'vee_p-682 557

(U]

(By Ad \focau Ml S Radhaknshnan)
25, OA 331/2013

ssm;n_ ( C aoc 34 .
yeed ] \/Iohammfld AM.
Vi ichaua (House) Agatti Island
Ul ofl Jakshadweep.
Working as. casual labourer in the Depaltmem of
Scxcmc & T cchnologv Agatti, Lakshadweep.

2. lnvdm Po
S/o deccd Buhau Hajl U.
Po_l\l\mha'f”'._':},ji: :'.flfouse) Agatti Island

(%)

Respondents



4’7

Applicants

lakose, Sr. & Ms.Daisy I.Daniel)

2. ;Chaupmson
Vllldgc (Dwecp) Panchayat Agatt1 -682 557.

3. _Chanpmson L
Vlllage (Dweep) Panchayath Chetlat Island-682 554.

4, The Jumon Smemlﬂc Ofﬁcer
Depaxtmem 0 cience & ‘Technology
Chetlat 682 5:543.’ L

5. The JUﬂlOI Smemlﬁc Ofﬁcex
: Ibepaltmem of Science & Technology
Agam 687 557 ‘

6. Dl[‘eCtOI ofPanchayath
Depaltmem of Panchayath _ :
Kaydllath;: 682 555.- Respondents

(By Advacate: Mr.S:Radhakrishnan for R1,4,5 & 6)

/—\ppl'icants

- Versus




o By
L T
;akshadweep
2 DucctOJ of
Umon lemtor algshadweep
Kavcn atti’ o
3. Sub‘Diviéi'oﬁalOfTé}er’
Kiltan Island; Umon -erritory of Lakshadweep
Kllldn SR
4. Director, i
Services, .

Ul of aksﬁadwecp Kavqlattl

,.

(By /\dvocdtc M1 % Radhakns man)

27. ';A 344/2(-)13 .

i Klassim A_' o
Sto.Audkoya P.P
/i\f-l’iyau'hara_ House; Andrott

(V8]

\/l@hdmmed Ivlassan C.E
S/o: Kunhlkoya SVP
l dayakka ILouse Andrott

4. Mohammcd Rafeek C. K
S/oiKoy.a,l\.C '
Chéri,y,a Kakkanal House, Andrott

5. Mohamm@d Kamaluddm M.K
S/O thhabuddm Pookoyd Thangal

7. NE);(‘)}MU] I"Iassan /\
S/o Nallaydkoya U.K
ouse, Andrott

Respondents



LD

Applicants

1stra lofthe'U on Temtoxy
ofI akshadweep Kavarattl - 682 555

Director 01 Ianchayats .

Deparument of Panchayats

Administration of the Union Territory

()dekshdd\veep Kavaratti — 682 555

_ Dcpanmcm'ofHectllcxty

Union Territory: of L akshadweep

Kd\/dldlhl 6‘32 555

\MIIag,e (chep) Panchayat
/\ndlottf sland’ 1eplesenfed by its

| hcen - 682,552, | Respondents

: =Réi'd_hgk1ji_s;'lman )

()A 343/2013

R /\yshommd L C

D/o I- Iamsa, I.,ll;c;chctta House, Agathi

Bcclathumma P Vo
D/o Kasm] Koya Pulhanvecd House Agathl



1S.

B e S IR " -
B pr  ee,

S/o l\dSmI Koya C P
Poovmodd H()L{SQ Agathi

U hlfm(-;r' NV

Kunnaihalam House, Agathi

Nazer K °
S/o.Kidave
Kunmkathlyapada Ilouse Agathi

Shox’vkdlhalf M "
S/o.UmmerB .
l\/lalgayachoda I lou%e Agatl

NeseéiP
S/o.Muthalil K
Péth"eida House, Agathi .

/\boobacl\m N.M
'S/O:/\ d 1_1' Rahman F

i -
Slo Moh ammged Koya T.P
Challékkad'l—’l(f)“use Agathi

/\b"oobackel K




22.

23.

24,

25.

26, |

28.

30.

‘Koya P

K smlkoyd Kl

. /\boobdckex AU-_P |

29.

V‘Bnyathablyoda llousc Aoathn

Nafeesa M K
D/o.Abdulla Koya K
Moolhamkakkada IIouse Agathn

S/O'Kuphll\oya |
Pondm‘oda Houl

R

S/o Abbobac Ko,y_a‘_ -
Kamalmalml) da Puthlya Illam, Agathi

S/o.Ali Mohammed
U_p athoch H()use /\gath]

3 N_papf::ada Ilouse Agathi




33.

34.

35.

36.

37.

40.

41.

43.

52

am; Agathi

gamccx .
S/o Malced b _
|\/lumhmlhop (H) /\glthl

Sa)md \/lohdmmcd l,
S/o.Kalid P '
I “d llousc /\gjalhl

Nasee_r l.P‘
S/o.Muthalif
lhekku Puthlva Illam, Agathi -

U baid U
S/o.amza U
Ummmerodachetta House, Agathi

Syed Mohammed K.T
Slo, Aboo Sala F
1thlthlvoda House Agathi

/\bdu] lé’B')' R
S.'_/_'()f.;l-'{a;thal“'uf:;l;'la
Biya'shabii)f/,oda House, Agathi

]lajalomma l P B

D/o.Abdul kaduk()ya P.C
lhekl'u P uthnycullam Agathi

Aoathl

lélydshéblyodﬁ House, Agathi

V\/Llll 1yamb1 B
D/o Ummel C
0d
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.44. R'(')éulﬁﬁ.é |
‘D/o Qayed /\;
_r'Ihachcny 1o

45.

46.

Koodam Ilouse Agathl

47, ShQWkathah 3
S/o;L.ate Attakoya ,
Sailaniyoda IHouse, Agathi

48. N}lssahﬂ{dliéﬁﬁy\? K:
S/o.Hamza €K (I _ate)
\/adak l\ccla H]am /\gdlhl

49.

50. Mohammed e P
' S/o.Kasmi: Koyd A A
Chachalakap"‘da llouse Agathi
, i
ST, Saycd Mohammcd K
S/o Yousaf/\, , ,
Kunnumpmam ] Iousc ‘Agathi. Applicants

2. ‘D_épart-;ment
Union T errit




S T e S e

E Respondents
(By Ad
29.  OA'346/2013
I Ummcn F arook Shaﬁ
S/o.Aboosala _
Malikakal IIOUSe,'Aminii
2. P.A decddll
Sto. lldm/dkoyd
Puthlya Asharoda Hous_e, Amini
3. Rahmath BcCgam ’ -
D/o Ahamed Malikakal House, Amini
4, /»\hamedkdyéﬁ - ‘
S'/,(_),Koyak_id'aiv,u,fSurambi House, Amini
5. lelydbl P, C o
/0. /\mhukoya P alliyachetta House, Amini
6. Bccb{,fl' o 1 |
: a Mallipju;‘a House, Kavaratti
7.
S koy' Vadakkllapura
Kavl atfi - Applicants

(By Advocatc M1 K B Gangesh)

: _.ﬁ,".'-\/ei‘sus

I lhc /\dmnmstnalon
Admini it"_a-@non of lhe Umon Territory

hadwecp, Kavanattl - 682 555



Respondents

D/o Kunhlkhnhl ’
P-allxcham I*IOus,c, Kavaratti Island

e, Kavalratti Island

'4,1‘,(avaratti Island



10. gadlhath V M .
D/o.Valiya Abdmahlman
Vadakkumelachadam Kavaram Island
. Rahlyambec TP :
D/ ()'.Ahiellmmed K.P

12. Beefathumma B
D/o. Aboobackex .
Beeramthoda Kaval atti Island

13. Réhmath Bce'gum p.p
D/o Attal K.P
I ochdlachepuxa Kavaratti Island

14. Maljéhath 3
D/o Muthu Aynapura
KUU “'appepuxa Kavarattl Island.

1. Ihe Admmlsu at01
Admmlsuatmn 'of the Union Territory
of akshadwcep, Kavaram ~ 682 555

2. Ducctm (€c1v1ces)
Admmlsuauon ‘of the Union Territory
of“ akshadwdep (Secxelanat)

Umoﬁhf’lx‘ex o 1tox y of Lakishadweep
Kavaxathl xep;esemed by the

Dlrecton of lndustl 1es -

(By Advocate M. S Radhakrlshnan )

Applicants

Respondents



S/o;Muthukoya ., _,.
Surambi House Amml :

Anwar Hussam
D/0.Essa ' :
Kotlapuxd House Amml

Sajxtha Beegdm .
Do, Sayeed Abdulla Koya
Bel House Amml C

Hamée’dathbi" S
Dio. Shaikoya
Monakkallachetta House Amini

Hassamal B
S/o Mohammed
/\llmmcchetta House Amini

a;Hohse Amini.

-1 B Gangesh)

Versus

lhe Admlmstrator :

Admnmstxahon of the Union Territory
01 Lakshadweep, Kavaratti — 682 555

Dn‘ectox ofP‘énchayats ‘

; . .giucatlon
Umon Temt@ly of Lakshadweep
Kavarathi 1cplesemed by
Duector ofhducatlon — 682 555

Applicants



S/o Attakoya
,Ka’lthatt Hou

3. Sayed Mohal,,,_héd.
éS/o ‘Aboosala cod
:Karachetta House Andrott

4. Mohammed Hussam ‘.
Slo. Mohammed o
"Bappathlyoda : ouse Andrott

1. 1 he, 2 dmims/trator
Admimstratlon of the Umon Territory

Respondents

Applicants

Respondents



Slo.Attakoya ;'
Kunjanattichietta; Andrott

Yousaf
Slo.Pookoya .
Puthlya Eddlyakka] House Amini, ' Applicants

(By Advocate M{ K B Gangesh)

: »Versu‘s

'Ator of Panchayats
'-rtmcnt of Panchayats

S adweep :
itti = 682 555

of Women & Child Development
ory of, Lakshadweep

=1
r ,

s Dlrector 682 555

Dweep) Panchayat
Irott Island.represented by its
Exe'(:utnve Ofﬂcer = 682 554

Respondents



2.
3. Mansoor Al 5
S/o. Muthukoya _
vPentamvehpura House Andrott
4. Mohammed Faisal .
S/o. Sxddeeque ,
Makket llouse' Andrott Applicants

,t’n
by

(By Advocate Mr] B Gangesh)

of Lakshadweep, Kavarattl - 682 555

2. L)epaltmcnt of ‘Animal Husbandry
Umon‘ﬁ]_ 'mtony ofLakshadweep, Kavarathi

¢l
gy

ofLakshad: D
Kavaxathl 682 555

4, Vxllage (chep) Panchayat
Androtl Island. represented by its
ercuuvc Ofﬁcer ~ 682 554 Respondents




'Kondmoda'F Ou

Fhekkputhlya Veed Agattl

IRV AR ‘.'f:

K P Hom/akoya -
S/o.Aboobacker % -
Kamalmalmlyoda Puthxya Illam House, Agatti.

K. Showkdthala L
S/0: gydubukhdn

B Sharafudhce i
S/o Ummer Ella - &
Bceyakulllyoda House Agatti

V K Mohammed Mukthar ,

S/o Abdulla. Koya
Vadakk Kunnmamel House Agatti

Abdu] Rahunanj?

Applicants

ly of Lakshadweep, Kavarathi
it% Dlreclor — 682 555

Agattl Isl' , v
Lxecutnve O ‘er - 682 553 ~ Respondents



Applicant

l. 1 he Admhxstratox
Admmrstratnon ofthe Umon Territory
of L akshadweep Kavalathl 682 555.

2. The' Dnectox (Seches)
Administration: of the Union Territory
of L akshadweep (Secxclanat)
Kdvaram = 682 555 :

3. Dcpartmenlt Qngnculture
tnion Iemtory ‘'of Lakshadweep,
Kavafathl - 682:555. ,f;v
Repxcsemed by 1ts Dnector ' Respondents

37. OA 3;55/2'{),1;35; o

Muthukoya

Applicants




4, .Vlllage (Dweep) Panchayat
“Andrott: Island: represented by its -
l*xcc_u_t;vc _Of::f';cc;r-—'682 554 Respondents

(By Adyocate: Mr.§ Radhakrishnan )

38. 0A3862013'

I IIaJarommabn 1;?:3 o
D/o Koya Kld»a:ye M '

Applicants

I

ayidts
the Union Territory

Respondents




13.

Peechlyath HouSe" Kalpem

/\bdul Lathe;c_f '
S/o.Pallath Kunhi Koya'

Nenempappada House,

'/'\'Lt'élkby’é |

S/o Kagmi K,oya
Kunhxpuvakédélliouse Kalpeni

/\bdul.Nasel

S/o, Muthu: Koya
Malmlkakada House Kalpem

M K Khalce .
S/o.Hamza Koya
Ma lmlkakada House Kalpeni

ol

iH

Mohamde Naser '
S/o Mohammed “Koya
h House Kalpem

@/ 0.

C,henya Koya
S/o,Ahmed .
chayam lIouse Kalpem

M(éx nel House‘,2

o

!‘.
."t

!

ti

Kalpem

.
|

Mohammed Koya o
S/o Kunhi:Koya
1 A

Maib

?

1ll<adangllal House:

e
R

I
r’

'Kalpeni

akad LHouse Kalpeni

use Kalpem

Kalpeni



De"anmems?f Panchayats
Administration of the Union Territory

,‘O‘E'-L:iakshazgi\; p, Kavarattl

‘l

Applicants



40. O A 358/20 W
Abdul. Latheef e e T

Keela Vlllattom Amm Island
Lakshadweep. ) .

(By Ms.Shahna Kai"th;i_keyan)'iﬁ'

‘Versus '1
. . o
I Vlllage (Dweep) Panchéyath
Amm Island; :
Repngsented by the Chsnr Person
Pm-—682 552 S

2. ‘S ec retary

Departmem bf Panchayath Kavarathi

3. DlI’GCtOl . :

I mployment and Training
Territory: of [akshadweep
Kavarathl P

Mampﬁram House e R
Amini; lsland Lakshadweep

(By Advocate Ms Qhahna Karth1keyan)

ERRR Versus
: ? i, e
I Vll lage: chcp) Pmchayath
Amni:lsland ° :
Re;ﬁresentcd by the Chalr Person

Respondents

Applicant

Respondents

Applicant



Respondents

42. OA 362/2013.

Rabeehathulla B.P., aged 35 years
S/o. Mohammed Koya TN, ¢
Labourer,: Klltan Resndmg at Vahyapura House,

KlltanIsland SOECR A Applicant
(By Aglvocate SHPY, Mohanan)

1. Thc Admmetrator |
,UT of Laksh,adweep, L
Kavaratti-682: 555,
Flectrncal DlVlS]On Kavarathy.

2. I)lrector of Panchayat
ent 01 Panchayat

Respondents

Applicant




: ; Vlzllagé Dweep Panchayat,
: "Klltan—682 557 S

(By Advocate Sn S Radhakrnshnan (R1- 3)]

44. OA 364/2013

Abdul Qublsh 'S/o. Samul Abid P. , aged 27 years,
Malikakal, Kiltan, U”l ofLakshadweep, working as
Casual Labourer, (1’}1: L';Stock Inspectors Trained Labour),

Animal Hu%bandw D paltment U.T. of Lakshadweep,
Kavalathl, ' ' i

2. Chaxrperson Vlllage (Dweep) Panchayat,
]Klltan7682 557.

1. Mohammed Kasmn
5/5; Sayeed
kahmpuxa HOuse
Andlolt b

Respondents

Applicant

Respondents



(By Advocate Mr. K B: Gangesh)

"‘Ver-sd'sz :
The Admmlstrator

/\dmlnlstrallon ‘of the Union Territory
0[ L akshadwcep, Kavarath1 682 555.

{

, ]he Dlreclox ofPanchayats

Port Control Tower Andlott - 682 554
Rtpresented by its Ofﬁcer in charge.

Duectorate of Axt & Culture
Admlmstl auon ofthe Union Territory
01 I,akshadweepl Kavaratti — 682 555.
sresented b 'rfs Dnector

culture
\ .ncuLIure
he Umon Temtory

Respondents

.rs S/o Pookunni A.,
: ou_se Andrott.

Applicants



budheen Thangal, aged 28 years,

3. -Sayed ‘_oha med h
; 4 K 4ndeth House, Andrott.

hd) a&-*'

>1 iged 23 years,
. _,‘I; andeth House, Andrott.

5. EMohalrlmed Salrm agedl44 years, S/o. Kidave A.,
'Panchanal IIouse Andrott

6. Kharr aged 32 years S/o Muthu,
Puleenakeel House, Kavaratti.

7. Abdulbari, aéed 34 years, S/o. Hamza Koy,
Monalekal House Ammp '
i
8. Sayed Koya aged 44 years S/o. Pookoya,
Meelacherr House Amml Applicants

(By Advooate Srl K. B Gangéi:sh)
o l :u Versus
L. ik he /\dmmlsu ator, |

/\dmmrslrallon ofthe Uhron Territory of Lakshadweep,
Kavaram 687 555 ";i

2. Dueclor Qf Panchayatsi.
Departmcnt of’ Panehayats
Agm ratlon;of the Umon Territory of Lakshadweep,

Kavarathr ' Represented by its Director — 682 555.

»|_ x, .5

l
4. Vlllage (DV\/eep) Panchayat, Andrott Island,
1cpresemed by lts Lxecutlve Officer — 682 554.

5. Vrllagc (Dweep) Panchayat

Kavardtii Island: 1cpresented by its
Lxecunve Ofﬂcer - 682 555.

Respondents

47. ()A 369/2013

... Ces -

N
s
l



12.

' Androtf

NoorulhAm'e ,,aged 36 years S/o. Shaikoya,

_Pandath Puthiya Pura House Andrott.

—lamzakoya_, age‘d 52 years, S/o. Koya Kidave,
Chekkarakkad House, ff}g{hdrott.

,aged 27 years, S/o. Kunhiseethi Koya,
ndrott.



17.

18.

19.
- Applicants
| Versus
I, The Adiinigiator, * .
.Admmlstra.t 3’ ot the Umon Territory of Lakshadweep,
Kavaratti- 682 555 o
2 Duectm of
Dcpammwt :
‘ (‘the Umon Territory of Lakshadweep, -
o 55 ",
| at, Andrbt’t Island, :
ive Officer — 682 554. Respondents

House, Kavaratti.

I



8.

9.
Applicants
(By Ad
i . Versus
l. The /\dmmlsu dtox
/\dmlmsuatlon oflhe Union Temtory ofLak%hadwcep,
Kavaratti- 682 555
]
2. Dncuon o[ I’anchayats‘
Depmtmmt of Pdnchayats
/\dmlmsnatlon _0 f the Union Territory of Lakshadweep,
3.
4.
. 1i:x_é¢unye O’f‘l‘l@f’er ~ 682 555.
S. Vlllag,c (chcp) Panchayat
/\ndlot} Island r_cpxcscnted by its
Executive ‘() Ticer - 687 554, Respondents

S Rednakrishnan

49,

1. P Nasccr, ‘_ agcd 35 yeals S/o Kunhikunhi,
Palllcham llou%c Kdledtll

2. I’ I Nascu aged 37 ycals S/o Hamzath,
Pulhlya llldm Kavaraul

3.

4,




/\bdul Rd/dk f‘aged' 28
~'Salab1yoda Housc Kavalattl

i F

(By Advocate: Sn K B (Jangesh) A
Versus
]. The /\dmlmstlﬁdlon

/\dmmnstlatlo ofthe |
Umon lClllt()lu ;of L akshadweep, Kavaratti.

2. De ‘ 'nAlma] Husbandly,
Umon ]cmlox of Lakshadweep, Kavaratti
xcpxcscntcd by_:;ts Dnccton

3. Dlrcctm of Panchayats

Department of Panchayals
Administration of the

Union Icmtony of Lakshadweep,
Kdvaldlll :

Vlllagc'(l)w::‘ ) _",Pdnchdyat

50, (‘i‘-}{’NE;.” 3f72/,§210’,1f3"

Jdmaludhccn, S/oj /\bdulla U.C.
\/Iudakklyoda H
l\dddmdl i

(N

3: years, S/o Mullakoya,

Applicants

Respondents

Applicant



N 75

of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi — 682 555.

Represented by its Director.

(By Advocate Mr. S. Radhakrishnan)

S1.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
~ Ummerthakkada House, Andrott.

M.M. Mohammed Iqgbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott.

(By Advocate: Sri K.B. Gangesh)

I

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, -
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti

represented by its Director.-682555

Environment Warden, ‘
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554,

(By Advocate: Sri S. Radhakrishnan)

Respondents

Applicants

- Respondents



52,

0O.A No. 38072013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island :

Union Territory of Lakshadweep —~ 682 551.

(By Advocate Mr. E.C. Bineesh)

Ver‘s‘us

The Admmlstx ator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer
Office of the Plant Protection Officer
Androth, Union Territory of -
Lakshadweep — 682 557.

(B‘y Advocate Mr. S. RadhakﬁShnan)

53.

1.

OA 381/2013

B. Saidali, /o late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti [sland,
Union 'I'T‘é:f'r‘i\téor‘y of Lakshadweep.

K.G. Jamaluddm Aged 40 years,
S/o late Umimer, Mariyathoda Kandawargothi House,
Agatti Island, Urion Territory of Lakshadweep.

Applicant

Respondents



,«.

77

4. TK. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island, _
Union lemtoxy of L akshadweep » Applicants

(By Advocate: Sri N. Anilkuimar)
! : Versus

l. The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

7. The Social Welfare Inspector,
Women & Chief Development Ofﬂce
Agatti Island, _
Union lcrxliory of Lakshadweep. Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. QA 384/2013

1. Ishaque A.C., aged 35, S/o. Junies T.,

Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat; Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.



3. Noorulla §.M., aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, District Parichayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,
UT of Lakshadweep. | Applicants

(By Advocate: Sri P.V. Mohanan)

: Versus
1. The Administrator, ‘

UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti - 682 555.

3. Chief Executive Officer,.
District Panchayat, Kavaratti — 682 555, Respondents

(By Advocate: Sri S. Radhakrishnan)

55. OA 386/2013

I, Jahathali P.P., aged 33 years, S/o0. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,

Pin - 682 552.

A. lsmail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

[\

3. Khalid Unnam, aged 40 years, S/0. Mohammed Puthumamachetta
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

b

4. Moosa Pe'echandanﬂ, aged 38 years, S/0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of L.akshadweep,
Pin - 682 552.

5. Amanulla A.M.., aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

6. Khalid A.P., aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island;"Union Territory of Lakshadweep, Pin — 682 55.

7. Jafecrulla P.C., aged 25 years, $/0. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



o

10.

12.

(By Advocate: Sri Shiraz Bhava V.S.)

L

Abdul Salam%“.A., aged 38 years, S/0. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Noorul Ila%an K.K., aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552-.

Jalal B.M., aoed 31 years, S/o. Khader T., Bahija Manal
Thattanoda, Amini Island, Union Territory ofLakshadweep,
Pin — 682 552

k¢,
Najeeb A., dg,ed 31, S/o. Kidavu T.C,,
Ayeshera, Amini [sland, Union Territory of
L akshadweep, Pin— 682 552.

Nafeesath Uf, ag,ed 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. Applicants.

C

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The. District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of L. akshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri $ Radhakrishnan)

56.

1.

OA 388/2013.

PP Amanul?;a, dged 38 years, S/o. Sayed

Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka t%énLl, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



g0

K. Sajeedkhén, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini.

(By Advocate: Sri K.B. Gangesh)

Versus

The Adminisu%:i‘-tor,

Administration of the Union Territory of Lakshadweep,

Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,

Administration of the Union Territory of Lakshadweep,

Kavaratti - 68_2 555,

Department of Animal Husbandry, Administration of the

Applicants

Union Territory of Lakshadweep, Kavaratti, represented by its

Director — 682 555.

Assistant Settlement Officer,
Amini Island '—‘_6'8'2 554.

Village (Dweep) Panchayat,

Kiltan Island, represented by its Executive Officer-682 552.

Village (I)weép) Panchayat,

Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554.

(By Advocate: Sri S. Radhakrishnan)

57.

l.

QA 390/2013

C.N. /-\bdulH_;akeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

K.I. Cheriyakoy‘a‘K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,

Konhankakkada House,Kalpeni.

C.N. Habusabi, aged 50 years, D/o. Attakoya,
Lhenyannall lHouse Kalpeni.

: I

Hameedabi, aged 41 years, D/o. Ramalan,

Respondents



12.

15.

17.

18.

20.

21.

Pakkath I"Ious"e Kal‘bé‘ni.

A.T. Sheemab1 42 years, D/o. Hamzakoya
Athanam Fhottam House, Kalpem

AXK. Muthubl aged 53 years, D/o. Cheriyakoya,
Alikakkada }Iouse Kalpeni.

KK Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A.K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P.f', aged 42 years, D/o. Sayed,
Poodiyath I—lOuS"ei, Kalpeni.

C.0. Balkees, aged 53 years, D/o. YussafK V.,
Chadachiyoda Fouse, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobackcr,
Kuulyachada House, Kalpeni.

M. Anwar agyed 37 years, S/o. M.P. Khader
Maral Houseg;, Kalpem

M.P. Hajira, aged '36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni. '

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'I‘hangakoya',;gged 33 years, S/o. Chariyakoya E.,

~Koliyala House, Kavaratti.

Hussain Ali, é.ged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.

23.

24.

25.

26.

27.

28.

- 29.

30.

32.

33.

34.

35.

36.

37.

Jaffer, aged ) years, S/o. Hasan. T P,
Kaladi House;:Kavaratti. '

Basheer, ag‘e’cﬂfﬁ 36 years, S/o. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, aged 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,

Kadapurathaillam, Kavaratti.

Noorul AIh@éiﬂ, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti. | ;

Abdul Rasheed, aged 23 years, S/o. Hasainar,
Umbiyapura House, Kavaratti. '

Hussain B.; aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohamme_davlij T.P., aged 35 years, -
S/o. ’/-\b'Qoba'c;ker’K.K..; Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam I—Iovgs'e, Kavaratti.

Jassin C, aged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohammed R‘aﬁ, aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura House, Kavaratti.



39.

40.

41.

42.

43,

44,

45.

46.

47.

48.

49.

50.

51,

52.

53.

83

Mohammed Shaffce P.A., aged 35 years S/o. Ku_]l Seedi Koya,
Puthlya Ali kom Amini.

Abdul Raheem aged 34 years, S/o. Abdu Rahlman
Aynepura Ho;’gse Kavaratti.

Mushin, aged 39 years, S/o. Nallakoya,
Kuttithayapuré House, Kavaratti.

Akbar T P, aged 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen .P., aged 36 years, S/0. Shamsul Noor,
Pallicaham House, Kavaratti.

Shihab, aged 35 years, S/o. Kunhimoideen, Mullapura House,
Kavaratti. '

Aman, aged 37 years, %/o Aboobacken Kaladi House,
Kavaratti.

. Raheem'A., ai:fged 30‘years, S/o. Khader, Agam House,
- Kavaratti.

Firozkhan, agé'd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadisﬁé aged 44 years, D/o. Ukkas,
Umblyapula House Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chama_yathagyxa House, Kavaratti.

K. Abdiﬁl Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti. ‘

C.P. Raheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P.: I—labeéib Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.  Moominath, aged 37 years, D/o. Kidav,
Neliyampura‘ Hou"s’e‘, Kavaratti.

55.  Halima, aged 35 years, D/o. Koyamma,
T haleekepura House, Kavaratti.

56. Sayed . Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummar mcmooda House, Kavaratti.

57. Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

58.  Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. '

59.  Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

60. Muhsi-n, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

61. Seethi Koya, aged 39 years, S/o. Cheriyakoya,
Edanilam Hoyse, Kavaratt.

62. Mariydmxhatﬁ"i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

63. Mohanimgad Shaﬁ, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

64. Mubeéha., agé;d 23 years, D/o. Sayed Poo,
Neliyampura House, Kavaratti.

63. Salmé’;%ged’-2j2.‘~y‘e«_a'rs, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

66. Muhammed,aged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

67. Sairéba_n"u P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

68.  Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puth‘iya Ma‘nziil ‘Amini.

69. Chellyakoya dg,edél years, S/o. Abdul Khader,
andalam Ilousc Amlm



70.
71.
72.
73.
74.
75.
- 76.'
77.
?8.
79.
80.
81.
- 82
83.
4.

83.

g5

Cheriyai<oya M.C., aged 32 years, S/o. Hameed,

~Melachétaa Hpuse,Kadmath. ‘

'Shafee?f\’/.P., aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o0. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi /\.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shlkoya
Edayakkal House, Androth

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, Dfo. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya
Chattdpokkadd IIouse Androth.

FFathimath Suhara, aged 38 years, D/o. Koyamma
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath [.., aged 38 years, D/o. Nallakoya T.,
Lavana;kkal House, Androth.

Balha‘efi; ) ag,e:d 37 years, D/o. Pookunhikoya,
Thailat‘h Iouse Androth.

Rahamth P. aged 42 years, D/o. Koya Kiadve,
Pathadayllousc Androth.



g6.
87.
88.
89.
90.
91.
92.
93.
94.
| 95.
96.
97.
98.

99.

100.

101.

mab1 L., aged 40 years, D/o. Seethi M.,
] I-fl_gquse, Androth.

Sarommat 1T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,-

'Lavanakkal House Androth.

: Aysummabl T aged 45 years D/o. Muthukoya K.P,

Thachery IIolus_e Androth.

Habeebath A, 'aged 42 years, D/o. Muthukoya K.K.,

Ayinammada House, Androth.

Muthubi P.Mﬁ.,.aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,

Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,

Makket House Androth.

Rahil M, age’,:d 39 years, D/o. Nallakoya,
Mathi!;{iouse, Androth.

Husséifi‘ PP aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

‘Attakoya, aged 56 years, S/o. Asainar K.,

Attalada’Hou‘se Androth.

HUSS&IH;;L K aged 48 years, S/o. Seethikoya,
Edayakkal House Androth.

Sayeed;Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal House Androth



S

102.
103.
104.
105.

106.

87

Hussam K., aged 50 years, S/o. Sayeed Bhkari T.M.,
Kun,né;Shad House, Androth.

Ismall,- aged 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth

Subaldabn aged 37 years, D/o. K.K. Sayedmohammed

" Pathada House, Androth.

Pookunhi, aged 31 years, S/é.,Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth.

(By Advocate: Sri K.B. Gangesh)

Versus

‘The Administrator,
Administration of the Union Terrltory ofLakshadweep,
Kavaratti — 682 555.

Director of P'anchayats Department of Panchayats,
Administration of the Union Temtory of Lakshadweep,
Kavarattl 682 555.

"Department of Labour and Employment,
nistration of the Union Territory of Lakshadweep,
Kavaraltl - 682 555.

Applicants

_Depdxtment of Education, Administration of the Umon Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar_t_rnent éfiAgriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depallment of Women and Child Development
Admlmslrduon of the Unlon Terrltory of Lakshadweep,

L akshadweep, Kavarattr represented by its Director — 682 5585.

Department of Animal Husbandry, Administration of the Union

Territory of Lakshadweep, Kavaratti,
represented by its Director-682553.



9. Lakshadweep Khadi and Village Industries Board,
Kavaratt1 regresented by its Chairman — 682 555.
10. Revenue Sub Dmsxonal Officer, Kavaram Island — 682 555.

11. Sub Dmsnonal Officer; Am1m Island — 682 554.

12, Assistan ingmeer LPWD Sub Division, Andrott Island-682 553.
13. Laksha_,::
Kavaratti, =
represented by its Chief Executive Officer — 682 555.

.1.?@1.9 ‘District Panchayat, District Panchayat (HQ),

14, Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its -
- Executive Ofﬁcer - 682 551,

15, Village (Dweep) Panchayat Kavaratt1 Island, represented by its
Executive Ofﬁcer ~ 682 555. :

16.  Village (Dweep) Pan-chayal, Amini Island,
répresen’ted by its Exccutive Officer — 682 554.

17. Village (Dweep) Panchayat,
’ Kadam Island, represented by its
‘Of_’,ﬂcer - 682 553.

18, Village (Dweep) Panchayat,

Androth‘:"lslar}d, represented by its

Executive Officer —~ 682 552. Respondents
" [By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)]
58, OA 39»2;/_}2;0&1;3;'

. g lussam S/o Aboosala

2. Shukog ,,..S/z) late Kidave,
‘ Pakrumupanoda House, Agathi,
Plesently wqumg as Cleaner,
RGS HOSpltal Agatti.

3. Latheef, S/o Auakoya :
Kalkandlygda House, Agathi,
Pxesently_ wp‘rk_mg as Cleaner,
RGS Hospitdl, Agatti.




" 10.

12.

13.

32

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS II_QSplt%} Agatti.

se, Agathi,
otking as Cleaner,
R(JS Ilospltal A&,atu

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner, -
RGS Hospital, Agatti.

Sheemabi, D/o late Sh_anﬁsuddeen,

- Beepapada House, Agathi,

Presently working as Cleaner,
RGS H ospltal Agattx

Abida'?j._‘D/o Hameed
Makkijachoda House, Agathi,
Present;vy working as Cleaner,
RGS Hosplta Agatu

Sulaikla, D/dMohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

hlyoda House Agathi,
wmkmg, as Cleaner,

Mahamood, S/o Koyassan
/\mpupally IIouse ‘Agathi,
Plesemly workmg as Cleaner,
RGS Hospltql Agatti.

Saii“ullé,ﬁ S/o Abdurahiman,
Mariyathoda House, Agathi,
Pxesently workmgj as Cleaner




14.

&ﬁ”‘i‘ 23> —u&‘?’a@ _~ v

a0

Abdulla, S/oiKhalid,

Kandavar Gothl House, Agathi,

Presently WOr kmg as Cleaner,

RGS Hospltal Agam ' Applicants

(By Advocate_: Sry R Ramadas)

Versus

~ The Admtmsuamx

Umod

T cmtox:y of Lakshadweep,

Respondents

'th 'Assmant I’ngmeerElectrncal
Lcctnca] Sub Dmsnon Kadamat.

ged 31 years, S/o late Néllakoya
ouse,.Kadamat, Skilled Labourer,
ssistam anineer Elcctrical,




St

ouse, Kadamat; Skilled Labourer;. .

O ssistant Engineer Electrical,
] ivision, Kadamat.

. ya, aged 41 years, S/o late Hassamax

Kcelacheny House, Kadamat, Skilled Labourer,

Office of the'Assistant Engmeel Electrical, e
Electrical Sup Division, Kadamat. = - - Applicants

(By Advocate‘f Sri. R Sreeraj)

I

The Aciimirii's‘:vt'l ator,
Union’ lemt()ly of Lakshadweep,
Kavalam 682555

2. T hc Dn'ectm "of Panchayal
Department of Panchayat,
/\dmlmstrann of Union Territory of Lakshadwcep,
K'chlIalU 682 555.
3. The Chlef Executive Ofﬂcer District Panchayat
Kadamat- 682 556
4. The /\'s;systant hngmeér, Electrical,
Electiical SubDivision, Kadamat-682 556.
S. ; Sbn,
:p Panchayat, Kadamat 682 556.
(By Advo . Radhakrishnan(R1-4))
60.
[ /o C.O. Koyammd aged 39 years
Skilled L abourer,
S andly Unit,
ry ofLakshadweep, Kalpem 687 557
an tUmpxampappada House,
d-682 557.
2. , S/o late M.K. Hamzavkoya, aged 43 years
: Skilled Labourer, '
Anin sbandxy Unit,
- Union™” mtory of Lakshadweep, Kalpem -682 557
and 1@91dmg at Thithiyapada House,
Kalpcm Island 682 557.
3. M, Ily‘dcy, S/o late M.K. Yousef, aged 43 years |

wor as (,asual l.abourer,



10.

Anrmal Husbandry Unit,

Union Temtory of Lakshadweéep, Kalpem 682 557 »
and resrdrng at Manchryanam House, ,

and.resr ing . at Kakatchryoda House,
Kalpenr [s] and 682 557.

M.K. Naseer S/o P. Chenyakoya aged 33 years
working as Qasual Labourer, -

Animal Husbandry Unit,

Union Territory-of Lakshadweep, Kalpeni-682 557
and residing : at Malmikakkada House, .
}\a}penr Is land 682 357.

M Kalam S/o M C Muthukoya aged 34 years
workrng as: Casual Labourer; R EE
Anlmal' Husbandry Unit, A

T y of Lakshadweep, Kalpenr -682 557
tMaral House, v
—682 557,

Kalpenrd la

K. K Mohammed Rafeeque S/o V.K. Kojankoya, aged 45
years workrng as Casual Labourer,

Anrmal Husbandry Unit,

Union Terrifory.of L.akshadweep, Kalpeni- 682 557

_and;r.es_i | ngl I;Kandamkalam House, .

Kalpen "‘land__ 682557

M. Kun a, S/o late M.C. Ahmedkunjr aged 47 years
' isual Labourer;

adry: Unit, -

ry. ofLakshadweep, Kalpem 682 557
Maral, House Kalpeni Island 682 557.

K.O. At ul Sa am, §/0 P. Assamar aged 39 years
workrng as Casual Labourer,

Arnimal Husbandry Unit,- :

Unron lurrtory of La kshadweep, Kalpem 682 557
and resrdrng at Kakatchiyoda House,

Kalpem lsland 682 557

afa S/o late Sayedmuhammedkoya
“working as Casual Labourer
An 'dry iUnlt . : :




Lo

i nisit;rator,

Depar] ner anchayat,
Administr atlon of Union femtmy of Lakshadwecp
Kavaratti-682555

The Chief Executive Officer, District Panchayat,
Kavaratti-682555. Respondents

(By Advocate: Sri S. Radhakrishnan)

IS

62.
| Sua], aoed 44 years, S/0 M. Subau
‘l Ulhlyd P andaram House, Agatti Island,
Umon cmtoxy of L.akshadweep.
2. :Noushad /\11 aged 32. years, S/0'U. Sabjan,
Keela: Saxamma Pada House, Agatti Island,
,Umon 101 1101y of Lakshadweep.
3 ML Abdul ] Njasex;, aged 28 years, $/0 M. Abdul Rahiman,
Mela [{lom. ;1;1‘()use, Agatti Island, \
Unionl erritory of Lakshadweep.
4. T : yld’:";ag;cd 30 years, S/o Kldave
‘Me m Flouse, Agatti Island,
UmQ_ I of Lak%hadweep
S. K. C /\bdul %hukoox ag,ed 38 ‘years, S/o Kasmi,
Kamyamacheua Hduse, Agatti Island,
Umon lcmtoxy of L akshadweep
6. 'M P. Nl/amuddm ag,ed 27 years, S/oM Abusald
Melapura | House; Agatti [sland,
Union y of Lakshadweep. A Applicants
(By Ady ri ‘N Anilkumar)
} Versus
I lhe /\.dmmnshatm
Union c’mtcny of Lakshadweep,
Kavaraf! _.~68'7 551
2. :'l’helChairpm‘SOn,;é"'_



?"'ﬂu

(By Adv

a3

Union ’l"ulitmy ofLakshadweep, Kalpeni-682 557
and residing : at Pokkarappada House,

(alpen' 'I*“land 682 557.

Unnikrishnan)
Versus

The ‘A'di.n'inié'ft"rvétor,
Union Territory of Lakshadweep,
Kavaratti.-682555 '

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti,- 687555

The Ch1cf Executlve Officer, DlStI‘lCt Panchayat,
Union Territory of Lakshadweep,

: Kavaram 682555

The Vctcnmaly Assistant Surgeon,
Villagé Dweep Panchayat,
Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61.

OA 395/2013

Sainul
Che"‘
llel X

b1d :870 Yusuf, égéd 40 years,
lala House, Kadamat,
nc‘t Panchayat, Kadamat.

Abdul Shu <oox S/o Sayed Ali, aged 41 years,
Ukkayachctta House, Kadamat,
Bus Dnvcr Dmrlct Panchayat Kadamat.

M. Khal’rd, S_/oiNadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, Dlstl ict Panchayat, I(adamat

/\yoobkhan S/o Kunhikoya, aged 37 years,
Keerthi, Mahal House, Kadamat,
Ilelpe istrict Panchayat, Kadamat.

i R. Sreeraj)

Versus

Applicants

Respondents

Applicants



6.

95

Village (Dweep) I-’anchayét,
Agatti Island, Union Territory of Lakshadweep 682553

The Employment Officer, Kavaratti, "
Union Territory of Lakshadweep-6825§fl ‘

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

The Chief Executive Officer/Special Officer,

Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Rédhalqishnan)

63.

1.

0A 404/2013

Nadirsha N.P., S/o Nallakoya P.V., -

aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A.K,,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

The Administrator,
Union Territory of Lakshadweep, Kalpeni.

The Chairpérson,

Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.



4, The Director,
Department of Science & Technology
Kalpent.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island. :

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Temtory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chalrpexson
Village (Dweep) Panchayat
Kiltan-682 557..

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel)

Versus

Respondents

Applicant

Respondents

Applicant



1. The Admmlstrator |
Union Territory of Lakshadweep, R
Kavaratti-682555. LT

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat
Department of Panchayath, Kavaratt1 682555

4; Mission Director, o
National Rural Health Mission, Kavaratti-682555.

- 5. Medical Officer in Charge,

Primary Health Centre, Kiltan Island. R Ré§pondents

(By Advocate: Sri S. Radhakrlshnan (Rl 310 5))

66. OA 423/201 3

1. Abdul Kareem C., aged 42 years, S/o Subair P P.,

Chonam House, Agam

2. Ubaid V., aged 35 years, S/o' Bamban,
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A P.,

Moothammada House Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

- 6. Umilla T.P., aged 54 years, D/o Khader,

Thekkilappura House, Agatti.

7. Ummer C.K. aged 54 years, S/o AllfT P
Chekkakkal Housc Agatti.

8. Aboobacker P.K., agied 31 years, S/o Koyassan,
Puthukotta House, Agatti.

9. Mohammed T.\P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.



13.

Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

Ashraf A K., aged 42 years, S/o Ahamed M.,
Achan Kuttlyoda House, Agatti.

/\bdul Razzak R. aged 33 years, S/o Hamza U,
Roullammada Ilouse Agatti. ‘

Shaffabi P.P., aged 36 years, D/o Hamza K ‘
Puthiyapura House, Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator,

Administration of the.Union Territory of Lakshadweep,

I\anl aul 682555

Director of Panchayats,

Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Director of Education, =

Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. . Respondents

('By Advocale: Sfi‘:S._Iv{ad“hak.rish_nan ) .

67.

/\boosa ih, S/o Rasheed K )ya
Padalapura, Kiltan I sldnd . o ‘
Union Territory of L akshadwecp, Pin- 682558 - Applicant

(By Advocate: Sri Shabu Sreedharan)

b,

Versus

Union Territory of lakshadweep represented
by the Administrator,
Kavaratti Island. Pin- 682555.



/'

(O8]

99

The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep)-Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

The FExecutive Officer,

Village (Dweep) Panchayat,

Kiltan Island. '

Union Territory of Lakshadweep, Pin-682558.

. The Assistant Engineer,

Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. . Respondents

(By Advocate: Sri S. Radhékrishnan (R1,2,4&5))

68.

I

(8]

OA 45372013

Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

Saleem K., S/o Badar K, aged 28 years,

Kuttukum (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

Hisminoor, S/o0 Mohammed, aged 38 years,
Pakkiyoda (M) Kiltan Island.,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

Ponkutti, S/o Pookoya, aged 48 years,

~ Surambiyoda (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual Labourerin
Lakshadweep Building Development Board,
Kiltan, '

2

A‘pplic‘ants



{00

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

I The /\dministrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti.
4. Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S. Ra}dhalgishnan (R1,3t04))

69.  0.A No. 488/2013

Salmath .

D/o. Séye,d_Kan

Madapally House

Chetlat Island. . Applicant

(By Advocate Mr. K.I3. Gangesh)
Versus

l. The Administrator,
Administration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.

2. The Director (Services) v
Administration of the Union Territory
of l.akshadweep (Secretariat),
Kavaratti' = 682 555.

()

Department of Science and Technology

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. ' ' Respondents

(By Advocaté‘Mr. . Radh'al{'rishnan)

70.  OA 492/2013



ol

K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant SUIgeon
Animal Ilusbandly Umt Amini.
Lakshadweep-682 552,

(By Advocate: Sri V.B. I-Iai:inarayan)

N

Versus

Union of India rep. By
the Administrator,

© Union Territory of Lakshadweep,

l(d\/dla?til Island, Pin- 682555..

The Director of Panchayat,
Dcpartmem of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555,

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

.

OA 4992013

Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K, '

Data Entry Operator (M(JNREGA)
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at ! Keelakunnikkam House,

Kadamat Island

Union: lcmtoxy ofI akshadweep, PIN — 682 556.

Mohammcd Shafi Qraishi Malika,

S/o. M. Sayedali,

Data Entry Operator (MGNREGA) .

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House, .
Kadamat Island, ‘

Applicant

Respondents



o2

Union Territory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)
Versus “

I. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,
National Rural Employment Guarantee Act,
Kadamat, Union Territory
of Lakshadweep.

(By Advocate Mr. S Radh‘al(rishnan)
72.  OA 507/2003

MuthuKoya K
CasualLabour, Street Light Maintenance

~ Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep
Permanent address : Kunninamel House
Amini lsland Umon Temtory of Lakshadweep
Pin - - 682 552 -

(By Advocate: Mr.TCG Swamy)

Versus

I, The Ad inisty :atm
Union Territory of LLakshadweep

Lakshadweep Administration
Kavaratti — 682 555

2. - The Executive Engineer
~ (Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti - 68_2 555

3. The Secreiéry (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant



\'03_

Administration of the Union Territory of Lakshadweep -

~ Kavaratti — 682 555

The Chairperson
Village Dweep Panchayat
Amini Island,

‘Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of L.akshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555 o Respondents

(By /\dvocate': Mr.S.Radhakrishnan (R1-3,5&6)

73.

0.A No. 509/2013

Maleeha Beegum K.C..

D/o. ln:deen Kandilath
Kaval Chetta House, Androth.

Shahida Beegum K.
D/o. Hamzakoya
iKandtath House, Androth.

Subaida M. _
D/o. Kidave U.K 4
Makket House, Androth.

/-\yshai-B';éegum P.V.K
D/o. Yakoob P.K
Puthiya;Pentamveli Kad

Andro fh‘:_'." '

Rahmath Beegum K
D/o. Hamzakoya P.P,
Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
[Lavanakal House
And r()l-'vh .

Subaid:a A.
D/o. Sayed Mohammed M.



Aliyathara House, Androth.

Fathimathu Suhurabi P.V.K
D/o. Majeed P.V.K
Pentar i Kad, Androth.

Siyad Khan L..
S/o. Kunhikoya A. (Late)
i[Candilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Haseena Beegum C.P.
D/o. Abdulla M.P
Chemmachery Puthiya Illam House

~Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

(S

Versus

The Administrator,
/—\dmin}{étration of the Union Territory
of Laksladweep, Kavarathi — 682 555.

te of Industries

Union ‘Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

Haseena @ Haseenabi Therakkal
akll House, Kadamath

Data B 'y Operator

Villagé:“fj,vweep Panchayath, Kadamath

(By Advocaté:’: Mr.R.Sreeraj)

Applicants

Respondents

Applicant



I

(OS]

s

- Versus .

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panch‘ayath

Department of Panchayath’
Administration of Union Territory of Lakshadweep -
Kavaratti — 682 555

The Executive Officer,

Village (Dweep) Panchayath
Kadamat -- 682 556 |

it
5

The Chairperson

Village (Dweep) Panchayath
IKadamat — 682-556

The District Programme Coordinator

MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and

Programme Officer MGNREGA
[ adamat —- 682 556 ’ Respondents

(By'/\dvocate: Ml‘.S.Radhakrishri’an (R1-3,5&6)

75.

QA S5 7/2() 13

K.V.Naseer

" Kodavalappu House, Kiltan

Cook, Government Senior Secondaly School
Kiltan - x

IK.P.Dawood - -

Kilappura House, Kiltan . :

Peon, Government: Senior Secondary School Applicants

Kiltan . ' Applicants

(By /-\dv()cate: Mr.R.Sreeraj) |

" Versus

The Administrator

Union Territory of Laksha‘dwee.p
Kavaratti — 682 555 '

The Director of Panchayath



Department of Pénchayath‘
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, . |
Village (Dweep) Panchayath
Kiltan — 682 558

The Chairperson .
Village (Dweep) Panchayath
Kiltan — 682 558 :

The Prmc1pal
Government Senior Secondary School
Kiltan — 682 558 ‘ Respondents

(By Advocate: Mr.S.Radhakrishnaﬁ (R1-3 & 5)

76.

1.

QA 566/2013

Safiyath S

Cook, Government ngh School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep
P.P.Ismail

Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

M.P. Attakoya

Cook, Government J.B. School
Kadamath

Residing at Kailiyammakada
Kadamath Island ‘

K.K.Khalid

Cook, Government J.B. School
Kadamath

Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island



10.

1.

Ummer P.P.1 :
Cook, Government J.B. School
Kadamath -
Residing at Alikothapura !
Kadamath Island :

Hidayathulla P ~
Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

Muhammed Shafi.P.P

Cook, Government S.B. School
Kadamath

Residing at Kadamath Island

Pookunhxkoya P.P

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath

Residing at Puthiyapura

Kaadamath ]sland

Abdullakoya B.M A
Watch and Ward '
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

Jafer P

Driver, Jawaharlal Nehru Semor Secondary .School

Kadamath

Residing at Pupathada . :
Kadamath Island ‘ Applicants

(By Advocate: Mr.P.V.Mohanan) ”

1.

3.

Versus

The Administrator :
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master



}" “4 Igani e
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Government J B School
KK adamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

CA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School

Kadamath Island

(By Advocate: Mr.P.V.Mohanan) -

1.

Versus « -

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Ferr1t01y of Lakshadweep

Kavaratti — 682 555

The Pr 1nc;pal

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

I

QA 580/2013

Yacoob
KK athathe Chetta House, Kadmat.

Vahida
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Yacoob : :
Kaladi l—louse,AKavaratti.

Respondents



- ““.

19.

20.

108

Muhammed Salih “
Aynepura House, Kavaratti,
4

Fareeda Beegam
Molokepura House, Kavarattl.

Saleem »
Pallicham House, Kavaratti.

Bamban
Nambicham House, Kav~aratt1.

Sayed Abdullakoya
Chendipura House, Kavaratt1
‘Nafeesathbi -
Poodiyam House, Kavaratti.

Jamaliyath .
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavarattl

Firozkan =
Athnachammada. House Kavaram

Jaffer
Marikilam House, Kavaratti.

~ Amanulla,

Mela Illam House, Kavératti.

Sirajudheen
Molokepura House, Kavarattl

Hiyasudheen
Chamayathapura lIouse Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratu

Muneer |
Kuttipapepura House,:Kavaratti.



O

21, Ashik
Puthiya Alikom House, Kavarattl

22. Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti. -

24.  Jamhar Hussain |
Beeranthoda House, Kavaratti.

25. Muhsin
Beeranthoda House, Kavarattl

26.  Rauf
Chettipura House, Kavaratti.

27.  Hazarath .
Chungam House, Kavaratti

28.  Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versds

], The Administrator

Administration of Union Témtory ofLakshadweep
Kavaratti — 682 555

2. Director of Panchayath '

: Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture .+
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4. Director of Animal Husbandry

' Department of Animal Husbandry
Administration of Union: Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants



Pin — 682554 o C Respondents

(By Advocate: Mr.S.Radhakri‘lv;shr‘léh)

279,

1.

T
|-

OA 582/2013

Rasheed Koya

Multi Task Employee
Public Library, Kilthan'. .
Residing at Kilthan |

Smt.Sulfabeegum

Cook, G.H.S Kadmat |

Residing at Melachetta Hauumakudl

Kadamath Island B Applicants

(By Advocate: MI‘.I’.V.MohaQan)

l.

Versus

The Administrator -
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath ,

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti - 682 555

The Library and Information Assistant
Office of Library and Information Assistant ’ -
Public Library, Kilthan Island 682 557 Respondents

(By Advocate: Mr.S.Radhakrishnan)

80.

()A 601/2013

Rasheed Koya S V., S/ol Abdulla Koya P.S.,
Shaiknaveed (H), letan Island PO.,
Union Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreedharan)

2.

Versus

Union Territory ofLakéha‘dweep, represented by the
Administrator, Kavaratti Island, Pin — 682 555.

The Director of Panchayath,' Union Territory of Lakshadweep,



Kavaratti Island, Pin - 682 555.
3. The Chairperson, Village (Dweep) Panchayath, -

Klltan Island, Union Temtory of Lakshadweep,
Pin — 682 558. -'

4. The Executive Officer, Vill lage (Dweep) Panchayath;
Kiltan Island, Union T emtory of Lakshadweep, Pin — 682 558

5. The Library and I nformatlon Assistant, Pubhc Library,
Klltan Island, Union T emtory of Lakshadweep,

Pin— 682 558. . e : Respondents

[By Advocate: Sri S. Radhakrishinan (R1,2, 4 & 5)]

81. QA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath :
Sara Manzil House, Agatti. o Applicant

(By Advocate: 911 K.B. C;angesh)

A T

VGISUS

I.  The Administrator, "
~ Administration of the Union Terri itory ofLakshadweep,
Kavaratti-682 555. .

......

2. Director of Panchayats; iz
Department of Panchayats,
Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555. "t
3. Department of Education, Administration of the

Union Territory of Lakshadweep, Kavaratti,
represented by its Direcmf —682 555,

4. Village (Dweep) Panchayat :
Agatti Island, replesented by its Executive Ofﬁcer
. 682 554. o R Respondents

(By Advocate: Sri S. Radhakrishnan) -

82. 0OA 635/2013

L. Fathahudheen K.P.; aged 40 years, S/o. gayed Muhammed Koya,
Kattampalli House, Agattl

.,‘
V

2. Younis, aged 3.1 y.ears; ;S7°jo;AbduHa_, Mariyathoda House,



Agatti} |

3. K. M Shahlda aged 40 yeaers D/o Kasm1 Kuttlyam
Mukriyoda House, Agatti. %

4. K.M. Amina, aged.46 years‘!D/o Abdul Rahman,
Kuttiyam Mukriyoda House Agam ~ Applicants

(By Advocate: Sri K.B. Gangesh) _

.Yersus
A .!:.; : .
1. The Administrator, LI
Administration of the Union: Temtoxy of Lakshadweep,

Kavaratti-682 555.
2. Director of Health Selvnces, |
Directorate of Health Services,

Kavaratti — 682 555.

3. Medical Officer.in charge oA
Community Health Centre; Agattl - 682 553.

4. Medical Officer (n Chatge R“éjzv Gandhz Speciality Hospial,

Agatti — 682 553. e
5. Village (Dweep) Panchayat Agattl Island, repxesented by its
Executive Officer, 682 553. | Respondents

EENRNUAR BN
R e

(By Advocate: Sri'S. Radhakrishngin). o

83. OA 791/2013 . s e

Fareeda Beegum M.I; Meppada Illam

Agatti Island. : B '. : Applicant

A ‘,(::r,&:»;,

(By Advocate: Sri K.B. Gangesh)f :

Versus
LS ARAES i
,
.z

l. T he Administrator,
Administration of the Unior: Temtmy of Lakshadweep,
Kavaratti-682 555. ,

2. Director of Panchayats, )
Department of Panchayats L
Administration of Union l“emtory of Lakshadweep,
Kavaratti — 682 554. MR



Mewmwm
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3. I roject Manager, De51ccated Coconut Powder Unit,
LLakshadweep Development Corporatlon Ltd.,
Agam Kavaratti — 682 554

4. The Deputy Director (Admn ) Laks 1adweep Development
Corporation, Kavaratti = 68% 554
5. Village (Dweep) Panchayat'
Agatti Island, represented by its Executive Officer, _
682 553. N i‘- - Respondents
(By Advocate: Sri S. Radhakrishnan) -
.
84. QA 822/2013 -

B.P. Navas, Aged 27 years, S/o. Kasml MP, '
Valiyapura House, Kilthan Island P.O%-
U.T. of Lakshadweep. o Applicant

(By Advocate: Sri P.V. Mohanan);.-. i ii-
. It‘.<
Versus
I.  The Administrator, PIERE
UT of Lakshadweep, S
Kavaratti-682 555. b

2. Director of Panchayat, "1 .
Department of Panchayat, |
Administration of UT of Lakshadweep,
Kavaratti — 682 555. |

3. The Principal, Govelnment ngher Secondary School,

Kilthan Island — 682 556.
( By Advecale @ Sh RAALA"CUSLWVD
85. OA 880/2013

Respondents

'

Muthukoya N.P o
Nalakapura, Kiltan Island” . A :
Union Territory of Lakshadwéep- 682 558 | Applicant

(By Advocate: Mr.Shabu Sreedharan)
Versus
I.  Union Territory of L akshadwee_p represented -

by the Administrator
Kavaratti Island —682 555



¢ | 1}»»: s
2. Director of Panchayath
Union Territory of Lakshadweep

Kavaratti Island — 682 555)

3. T he Senior Admmlstratlve Ofﬁcer
Education (District Panchayath)

Union Territory of Lakshadweep
Kavaratti Island — 682 555

4, The Prmcrpal i,_j,:"‘;;
Government * Senior Se ‘ dary School
District Panchayat, I(lltan:Island
Union Territory of Lakshadweep 682 558 Respondents

(By Advoeate Mr.S. Radhakrlshnan)
c L
86. QA 898/2013 kS

K.C.Abdul Khader ’
Kulikaraya Chetta House J
Chetlat Island NS
Union Territory of I; akshadweep 082 554 " Applicant
) ; i

(By Advocate: Mr.Shabu Sreedharanﬁ)

Versus_,

—

Union Terr ltory of L akshadweep represented
by the Administrator i1 s 2ne
Kavaratti Island — 682 555

2. The Director of Parrchayéth iy
Union Territory of Lakshadweep
Kavarattr Island - 682 555

3. The Semor Admlmqtratlve Officer
Education (District Panchayath)
Union Territory of L akshadweep
Kavaratti Island — 682 555 i

4. The Principal ‘fff“f‘f‘ )

Government Senior Secondary School
District Panchayat, Chetlat Island
Union Territory of LL akshadweep 082554 Respondents

|! T J

(By Advocate: Mr.S. Rddhakrlshnan)




[0 S

[ O,

87.  OA 904/2013. Ce
Kadeeja C.P | o
Cheriyapurakad £
Kalpeni Island e b ' Applicant

(By Advocate: Mr.K.B.Gangesh) i
Versus '+

1. The Administrator _
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 Co

2. Sub Divisional Officer . .. N
Office of Sub Divisional Officer
Kalpeni Island - 682 554

3. The Director (Rural development)-
Department of Rural Development - -
Administration of the Union Territory
of Lakshadweep, Kavaratti -~ 682 555 _ Respondents

(By Advocate: Mr.S.Radhakﬁshna‘h) i

88. QA 905/2013

|. Abdul Khader C.

Chekkiriyammada House
Agatti Island

2. Budar Jamhar T.P
Theklapura House A
Agatti Island \ Applicants

(By Advocate: Mr.K B.Gangesh) =~
Versus .
. The Administrator

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 :.".%

2. Director of Panchayaths T
Department of Panchayaths B
Administration of the Uniori'_f."l‘_érr_:jt(_')‘ry of Lakshadweep
Kavaratti Island - 682 555 * <70




Project Manager

Desiccated Coconut Powder Unit

Lakshadweep Development Corporatlon Limited
Agatti, Kavarattl —682 555

The Deputy Director (Admn) ]
Lakshadweep Developn3ent Corporatlon
Kavaratti — 682 555

Village (Dweep) Pancﬁéyath
Agatti Island represented by 1ts
Executive Officer - 682 553 : Respondents

(By Advocate: Mr.S.Radhakrrshnan) :

89.

l.

0A 939/2013

Saﬁyullah K.C. -
Kuttiyachada - Ho,use, I
Kalpeni Island

Saifulla M.1
Melaillam House
Kalpeni Island

Kunhikoya M.V '
Mathil Valiyammada Hg
Kalpeni Island

Kidave K.O 57
Kakkachiyoda House | - -
Kalpeni House “| g};ﬁ};{,:;_;;v Applicants

i
g

(By Advocate: Mr.K.B.Gangééh) .

Versus

The Administrator
Administration of the Umon Ter_rltory of Lakshadweep
Kavaratti Island - 682; 555 :

Director of Panchayath§ s
Department of Panchayaths.
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 55§5:
I
Lakshadweep BuxldngDevelopment Board
Union Territory of Lakshadweep
Kavaratti represented by 1ts Secretary — 682 555




4, The Technical Officer

Kalpeni Island represented

' \‘ ”l
Lakshadweep Building Development Board
Kalpeni Island - 682 553 | e
. p \
5. Village (Dweep) Panchayath

byits '

Executive Officer - 682 553 . o Respondents

(By Advocate: Mr.S.Radhakrlshna'n)

90. OA 942/2013 ﬁ

_ !

1. Mohammed Ashik ‘
Palliyat House

Androth Island

2. Abdul Latheef
Karakunne! House
Androth Island

3. Mohammed Ubaidulla:

Chodath House Ei B

Androth Island

b
i
i

4, Mohammed Fathahulla
Karachetta House
Androth Island

(By Advocate: Mr.K.B.Gangesh)fﬁ :

Versus

1. The Administrator . tr '

Administration of the Umo

Kavaratti Island — 682 555 '

2. Director of Panchayaths

Department of Panchayath

Administration of the Umo

1
T
nl L
b
:1'
!
i

Applicants

n Territory of Lakshadweep

S

Kavaratti Island — 682 555

n Territory of Lakshadweep

3. Lakshadweep Burldmg Development Board
Union Territory of Lakshadweep

Kavaratti represented by it

4. The Technical Officer

Lakshadweep Building De

sSecretary 682 555 :

I

velopment Board

Androth Island - 682 554
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Village (Dweep) Panchayath

*Androth Island represented by its

Executive Officer -.682 554 : Respondents

(By Advocate: Mr.S.Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

| C.K.Attakoya

Casual Labourer

Power House, Kalpeni -~ -

Residing at - Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep

Hamza Koya P ,

Casual Labourer

Power House, Kalpeni

Residing at Pallath House .

Kalpeni Applicants

(By Advocate: Mr.Hariraj M.R)

Versus ..

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi — 110 001

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Enginleer .
Department of Electricity ,
Kavaratti, Union Territory of Lakshadweep
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. CGA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator - .
Union Territory of Lakshadweep-
Kavaratti - 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath ‘

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. 0OA 1202/2013

. Akathar Ahammed K.K
Internal Inspector .
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpent Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Uniton Territory of Lakshadweep
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FFareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House

K'llpem Island

Union Territory of Lakshadweep - Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath .

Administration of Union Territory of Lakshadweep
Kavaratti — 682555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath

- Kavaratti — 682 555 | , Respondents

(By Advocaté: Mr.S.Radhakrishnan)

94.

Q. A No 1225/2013

C.P. Show kathali,

S/0. Mohammed Koya - _

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House :

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

l.

Versus

lhe Umon of India
epresemcd by the Seuelary to

Govérnment of India,

Ministry of Home Affairs

New Delhi — 110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

- ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicahts have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.

‘But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being reguiarized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issuc'% dircction to re-engage them.

J
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3. The short qucstioh that arises For consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in maj_ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and anb!her
Vs. Naderkoya and others — 2005 KHC. 248. 1t is further contended by the
learned counse! for the Administration in thése cases that going by the
dictum laid down in a catena of decisions of the Apex-Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days. .

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under ft, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such
engagements were not against sanctioned posts.'

6. In this context, the learned counsel for the Administration has
invited our attention to the following degisions in support of the above
contention:- | |

I Secretary, Siate of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. - R N.Nanjundappa Vs. T..Thimmiah— (1972) | SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. Siate of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases ;
OA 212,266,268, 299, 325, 347,354, 366,372, 380; 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admvittedly engaged by
the Administration in various Departments like the Department of Science
& Technology,  Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights &‘Measﬁres etc. While 7 applicants in OA 299/2013 and 47
“applicants in OA 301/2013 have been working in the Departrﬁent of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 yeafs whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

~ them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been:
placed before us in support of the above contention. Similarly it is not in
dispute that such engagerhents were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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Qas been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees' had approached this Tribunal in the
'00s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

‘bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularizétion,
permanent continuance of terﬁporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for-long in public
émployment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
“of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 - as a one time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases weré illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

" held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required (o be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

2. In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court held that initial appointments of the appellants were made in gross
violatio‘i{'f of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.



® | 127

13.  In Nanjundappa (Supra), the Apex Court had held thus:-

~If the appointment itself is in infraction of the rules or if'it is in
violation of the provisions of the Constitution, illegality cannot be
regularized Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
- mode of recruitment. To accede 1o such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

4. We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the  authorities concerned, be it the Lakshadweep
Administration or the Viflage (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the éad plight of many of the employees
who have continued in service for one or two decades or slightly-less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of_time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have gdmittedly been working for a decade
or more with routine techﬁical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of Quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of
them have been engaged in one séheme or the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the Administration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with



any data as regards the actuél re'qliirefr{ent of employees in various
departments’ under them. It-has been noticed that in some of the
departmehts, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the.
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of emplo.yees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on -
tenterhooks like this ? The Very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propoéc to deal with the above aspect any
further at this stage th'oug;ﬁ it may be observed that the attitude of the
Administration and the local Pahchayats appears to be totally uncharitable,
to Say the least.

Panchavath Cases

18. In -the other bunch of 80 Original Applications, in which the
applica'rit_s’ _f’%have been engaged by Village (Dweep) Panchayats or District
Panchayat,' the main contention raised by the learned éounsel for the
Administration is that this Tribunal has no jurisdiétion to entertain these
cases in 'view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India
and the’ Lékshadweep Adrﬁinistration in granting thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It .

appears that the upkeep, maintenance and distribution of the drinking water



to the lo§a1 residents of Age{thi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the S'cheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed. by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
la.bourers Wdrking with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with-it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a)  The Second respondent i.e. the Lakshadweep Administration

would adopt the Department of Personnel & Training Casual

Labourer (Grant of Temporary Status & Regularization) Scheme,

1998 and prescribe it prospectively to the Panchayats for granting

temporary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of

Personnel, Public Grievances and Pension would ensure that

appropriate legal and technical formalities are completed and the
© Schieme is made-applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

- Administration prescribes the scheme (o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the régularization of the casual workers under the scheme.

(d)° No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this
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Tribunal in Original Applications N0.1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

21,

decision mentioned supra. This order was also confirmed by the High

"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions.” We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, riamely
the Village (Dweep) Panchayai of Androth/Minicoy.. The
Chairpersons of the respective Island Council might have with or
without proper” authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants’ nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed agains! any posts sanctioned or approved by the
Lakshadweep Administration...............

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 10 give employment to them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons.................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicanis are concerned. The anxiety of the U.T. Administration (o
prevent misapplication of funds granted to the Village/District
Panchayal for developmental purposes towards expenditure on
account of wanton appointments- of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High
Court in O.P.No0.28776/2001. Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

Court in O.P.No,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supré)held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
-the service of the Panchayai. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies.. The

folloWing are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to - Lakshadweep Administration to  adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
- prospectively to the Panchayats - for granting temporary status {o
casual labourers. The direction given to the Panchayat not to effect
any appointments till the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls -
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers.

24. There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted ‘by‘leamed counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
in office of these Panchayats. More importantly, fresh engagements are
being made on  political  basis  and some  of - the

disengagements/retrenchments also have political colours.
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats ére vested with powers and authority' to
function as institutions of local self governance. The learned counsel has
invited our attention Lo various clauses contained in the above notification
in support of the argument that £he Panchayats are vested with the right
and authority to "hire and fire" employee.s; However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicénts who are having sufficient experience. It is further conceded
by respondent No.4 in the abolve case that the Panchayats are not vested
with the power to create amy post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself»hés

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lak%adweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctiéns ‘Grant—in-Aid"; itis
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage,  local
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development works,'primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the ihtroduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 ofrthe Cohstitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has -already been noticed that
going by the" decision in Naderkoya (Supra), this Tribunal has no
Jurlsdlctlon to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013

has raised a further contention that the casual labourers who have been

‘working for more than 240 days in a calender year are entitled for

protection under Chapter V (a) of the Industrial Disputes Act and that their
serviceé cannot be dbispensed w‘ith arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in Statevofh’aryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the' learned
counse.l for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 ye;ars or less. Most of them are still continuing on the

basis of interim orders passed in these cases.

A



30.  When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not .constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that. might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under .- :

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specrflc Schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those ‘who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not fallmg under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
‘representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
. casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a not/ce of two
weeks before dlsengagement ' »

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain -conditions

. precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect.of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer-(as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation- given on the next date of
hearing.” A
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31. Pursuant to the above order, the Panchayats/Dep_artments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disehgaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunai and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the



judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, cont)ending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Aarninistration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to gét their services regUlariZéd or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were SO
engaged after undergoing regular selection process. In our view, the
Administration has been largely responsrble for the preva1lmg unfortunate
scenario. It may be true ‘hat the Admlmstratron or Panchayats in therr
anxiety to give some solace to a large number of unemployed people might
have engaged these applrcants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicarnent of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants ar_e entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual laboureré even if they have continued in service

for a large number of years.

33. But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in ege and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the eatire process of engagement of employees on casual
basis (if it becomes extremely essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be
implemented in the island.

34, We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the.issue relating to all these.employees. who have been toiling
for years -together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment,

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is “held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014. / o
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